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INTRODUCTION 

I, the Chairman of the Public Aocounts Committee, as authorised by 
the Committee, do present on their behalf this Ninety-Second Report on the 
Action Takan by Government on the recommendations of the Public 
Accounts Committee contained in their Fifty-Ninth Report (Fourth Lok 
Sabha) on Audit Report (Civil), 1968 relating to the Cabinet Secretariat 
(Indian Statistical Institute). 

2, On the 7th June. 1969, an "Action Taken" Sub-Committee was 
appointed to scrutinise the replies received from Government in pursuance 
of the recommendations made by the Committee in their earlier Reports. 
The Sub-Committee was constituted with following Members:- 

I .  Shri N.R.M. Swamy -Convener 
2. Shri H.N. Mukerjee 
3. Shri K.M. Koushik 
4. Shri Tayappa Hari Sonavane 
5. Prof. Shanti Kothari 
6. Shrimati Sushila Rohatgi 

3. The draft Report was considered and adopted by the SubCommittee 
at their sitting held on the 17th December, 1969 and finally adopted by the 
Public Accounts Committee on the 7th January, 1970. 

4. For facility of reference, the main conclusions'mommendations 
of the Committee have been printed in thick type in the body of the Report. 
A statement showing the summary is appended to the Report (Appendix). 

5. The Committee place on record their appreciation of the assistance 
rendered to them in this matter by the Comptroller & Auditor General of 
India. 

Paua 19, 1891 (S)  Public Accounts Canunittee. 



R E P O R T  

This Report deals with action taken by Government on the rocurnmen- 
dations contained in  the Fifty-Ninth Repart of the Public Accounts Com- 
mittee (Fourth Lok Sabha) on paragraph 108 of Audit Report (Civil), 1%8 
relating to the Cabinet Secretar~at re rdi* grants given to  the M i  Statis- 
tical Institute. which was presen tar to the House m 2nd April, 1969. 

1.2 Thc action taken notcs'statements on the rccommcn&tians obser- 
vations of the Committee contained in the Report have been catcgorised 
undcr the following heads: 

( i )  Recomme~ariom!observations t h t  have been accepted by Goo- 
ernmunt : 

S. Nos. 3, 14, 15, 16, 18, 20.21.22 and 23. 

( i i )  Rrrommendarions observations which the Commirtee nury not like 
ro pursue in vkv of the replies of Government: 

S.  Nos. 4, 17 and 24. 

(i i i)  RecommenAationr observations replies ro which have not been 
accepted hv !he Cornmitree and which nqukt- reiteration: 

S. Nos. I .  2. 5, 7, 9, 10 and 13. 

( i v )  R~comme~iations observations in respect of which Government 
haw furnished inlerim reptks : 

S. Nos. 6. 8. 11 ,  12 and 19. 

1.3 The Commitrce hope that final replies in regard to recornme- 
dations observations to which no reply has becn furnished or only interim 
replies have bean furnished will be submitted to them utpaditiously after 
getting them vcttcd by Audit. 

1.4 The Committee will now deal with action taken by Government 
on some of t hc recommendations 'observations. 

O r B m r f ~ ? b ~ l  and 1IcYnonclol set-u o the Indiim Statistical Inslfhrk-Paras 
1.11 to * . I f ( &  NOS. 1 to 3). 

1.5 In pras 1.11 to 1.13 of their Fifly-Nith Report (Fourth Lok 
Sabha). lk Public Acouuntr Committee drew attention to certain unsatis- 



fac:,>ry aspxts of.the orga~is%timnl and finnncial set-up of the Indian Statis- 
tical Institute. Tne C~minittez also painted out that to a certain extent 
G~veram:nt was respmsible for this state of affairs. In this connection, 
the Committee m ~ d e  the following observations: 

- "The Committee are concerned that large grahts should have been given 
by Government to the Institute all these years without ensuring that 
the Institute observed the financial disciplines required of it as a sta- 
tutory body expending public funds. The Cabinet Secretary himself ad- 
mitted during evidence that 'there has been slackness on the part of the 
Institute in carrying out proper budgeting and expenditure control'. In 
the result, the financial position of the Institute 'has deteriorated from 
year to year' leading to a situation in which the Institute 'is not in a 
position to discharge its liabilities'." 

Thi. Committee cannot help feeling that this situation is to a cer- 
tain exbent of Government's own making. Th: Act governing the 
Institute provides for the exercise of various checks and reviews on 
the pxformance of the Institute. Government have apparently 
failed to take full advantage of these provisions. Section 8 of the 
Act, for instance, provides for a Statutory Committee being set 
up "as and when necessary' for 'the preparation and submission to 
Government as far as possible before the commencem:nt of each 
financial yzar of statements showing the programmes of work during 
that year' to facilitate budget provision therefor. Though Govern- 
ment have been setting up Committees for this purpose, their reports 
have generally never become available to facilitate timely budget 
provision. Again, Section 9 of the Act provides for a Committee 
being constituted periodically for 'reviewing' and 'evaluating' the work 
done by the Institute. The first Review Committee was set up by 
Government under this Section in 1966, i..e, six years after the Act 
was passed. Besides the foregoing provisions, Sect~ons 11 and 12 of 
the Act empower Government to icsue directions to the Institute in 
specified circumstances. However, in spite of the deteriorating 
position of the Institute, these pawers have never bcen used. Another 
mechanism for control available to Government, namely, its 
representation on the Council of the Institute, has also largely 
remained ineffective, as is evident from the findings elsewhere in this 
Report. " 

(Paras 1.11-1.12) 

1.6 The Cabinet Secretariat in their reply dated 10.10.1969 have stated: 

"The present financial difficulties of the Institute are largely attri- 
butable to its incurring over a number of years e~ther excess expen- 
ditures on approved item3 or fresh expenditures on items not earlier 
approved by the Government. There are also a few cases of expen- 
ditures on a number of items which are vending settlement for want 
of &nplete details and satisfactory replies from-the Institute. Many 
of the reauests for reimbursement of excess ex~enditures or  fresh 
expenditur& on items not approved by the Government have already 
bcen neptived while the other requests are still under examination. 
The Insatutc had recently asked for an ad hoc loan of Rs. 30 lakhn 

. pending alenrent of these claim. This ntqusst has, however, b a n  



turned down as in the Government's view the Institute would not be 
digible for reimbursement of expenditure incurred in respect of most 
of these cases. 

The Review Committee had made a number of recommendations 
for improving the financial, administration and budgetary control in the 
Institute. Many of these have already been accepted and are now being 
implemented by the Insritute. Some of the other recommendations like 
merger of funds which the lnstitute has not accepted are still under corres- 
pondence. Recently the Institute has also been advised to prepare 'per- 
formance budgets' so that a more critical evaluation of the performance in 
physical terms in relation to financial exp nditure could be rendered 
feasible. The implementation of these measures would, it is hoped, go 
a long way in ~mproving the financial administration of the Institute. 

Government have already set up a Committee for 1970-7 1 bnder section 
8(1) of the IS1 Act, 1959 to indicate the programme of work to be under- 
taken by the Institute in that year and the quantum of grants to be given 
by Government corresponding to these programmes. The Committee 
is required to submit its report to Government before December, 1969, 
so that its views could be taken note of while finalking the budget mti- 
mates for 1970-71 ." 

"As regards the observations regarding setting up of committees 
under section 9(1) of the ISi Act for periodical reviewing the work of the 
Institute, it may be mentioned that Government have already decided to 
set up such Committees once in three to five yean (. t . r , ,  LSS O.M. No. 
211 7 2 68-PAC dated 29-1-69 and Department of Statistics O.M. No. 
3 2.68-B&A dated 18.2.69 and 14.2.69 refer). 

The observations of the P.A C. regarding the possible use of the other 
p n a l  provisions contained in sections 1 1  and 12 of the IS1 Act. 1959, have 
been noted by Government." 

1.7 In a furher note dated 1.1211969, sent at the instance of the Corn- 
mitke, the Cabinet Secretitfit havc explained the position in regard t(, 
pending claims of the lnstitute as under: 

"The grants given to the institute have so far been in the nature 
of lumpsum grants for each sector of activity Except in th se cases 
where a particular item of the expenditure proposed by the lnstitute 
had not spacitically been accepted by the Government, all other 
items of expenditure incurred by the Institute will, therefore, have to 
be treated as cxpenditure on items approved by Government. Full 
particulars of such expenditure (total: Rs. 19.60 lakhs) arc given in 
the Annexure (pages 40-42)" 

1 . %  The Cabinet Secretariat have also i n i i a t d  that "many of the 
pending claims may ultimately havc to be rciectcd". 

1.9 In regard to the progress made by the  lnst~tute 111 introducing a 
system of performance budgeting, the Cabinet Secretariat have stated in 
their note that "the Institute was requested ;I\ Scptember. I968 to prepam 
and submit b the Government detailed peribrrnance budget for 1W-69 
Tbc Institute, however, expressed doubts a b u t  the ferruibility of prepring 



such a performance budget particularly as major portion of its 
work related to resenrch and training activities the pefiormance under 
which ca not easily be assessed with reference to norms and yardsticks. 
At their request a copy of  the performance budget prepared by compa- 
rable select organisations has been obtained from the Ministry of Finance 
and sent to them very recently to enable them to prepare a performance 
budget for 1970-7 1 on these lines." 

1 10 Giving an assessment of the tinancial position of the Institute, 
the Cabinet Secretariat have stated in rheir Note: 

"The balance-sheet of the Institute for the period ending 31 3 
1969 is now under the consideration of the Council of the lnstitute 
and is likely to be received soon by the Government with the comments 
of the Council. As soon ss this audited balancc sheet is received. 
a detailed assessment regarding the tinancial position of the Institute 
will be made and sent to t h e  P 19.C " 

1.11 !In paras 1.11 and 1.12 of their Fifty-Ninth Report, the Committee 
h.d drawn attention to the unsatisfactory state of the finances of the Indian 
Statistical Institute. From the information that has now been famished by 
Government, the Committee observe that there has not been m y  material 
improvement in the position. The lnstitute has preferred claims aggregat- 
ing Rs. 19.6') lakhs which are pending settlement with 
Government "for want of complete details and satisfactory replies from the 
Institute." Government have also indicated that "many of the pending 
claims map ultimately have to be rejected." Due to its unsatisfactory finan- 
cial situation. the Institute has been obliged to ask for a loan of Rs. 30 Iakhs 
which Government have negatived because of doubts about the adminkmi- 
bilih of the Institute's pending claims. 

1.12 The Committee note that the accounts of the Institute for the period 
ending 31st March, 1969 are now in tbe process of findisation. As soon as 
these are received, the Committee would like Government to make m ob- 
jective assessnent of the financial position of tbe Institute. In particular, 
Government sho~ld assess the liabilitie of ttre Institute, bow i t .  resources 
have to be husbanded to meet those liabilities and how best the activities of 
the Institute could be rationalised .so that it could run on an even keel. The 
Committee would like m this co~ect ion to refer to their obswvalions in para 
1.13 of their Fifty-Ninth Report (Fourth Lok Sabhat where tbey had referr- 
d to tbe recommendations made by the Review Committee to tone up thc 
performance and administration of tbe Institute. The Committee note from 
Governrwat's reply to their observatiow that '' manv of tbew bare barn 
accepted and are now being implemented". The Coaunittbe trust that a 
close watch on the position la tbis regard would be kept by Government. 

1.13 The Committee observe that tbere is a proposal to introduce a nys- 
tan of performance budgeting in the In~l l t s t t .  As this will en* the 
governing cormcil of the hs:itute a d  the Goveraacnt to v the 
performance of tbe Institute better, the Committee would like tbe propoul 
to be fdloned up for early impkemtotioo. 

1.14 Periodiul stock-takii of the work done by the InrUtutt i\ 
el great impMtusck. The Committee wo$e in tkk rorwclbn l k e  to d n a  
a t tach  to tbdr obsertatioa~ io para 1.12 of the Fkfcy-Ninth Report, w b r e  



1.15. The Committee asked for a note from Government about thc 
steps taken by the Institute to rationalise its accounting procedure. This 
has been furnished and gives the following position: 

"The Institute ha%, in pursuance of the decision taken on the re- 
commendation$ of the ISIRC, taken up for consideration the ques- 
tion of appointing a Financial Adiviser to coordinate its budget and 
accounting work etc It has also commenced the preparation of a 
separate bud et for its common scrviccs scctor. It is also improving 
the system d internal audit and tightening up the machinery for the 
preparation of periodic;d expenditure reports so that the trend of 
expenditure could bc watched." 

1.16. Thc Cwarklec! hope thnt t h ~  appointmeat of a Finch1 Adviser 
a d  d g h t d n g  up of I o t ~ . l  Audit will help the I d t u t e  to strernaliae its 
~ O U P Q  and eaRIITe financial propriety of Its transcatbas. Both these should 
prove constructive and protective akls to tbe management m avoiding the 
imgalarities that have been occurring so far. 

1.17. In para I 15 of their Fifty-Ninth Report he Public Account. 
Cbrnmittee had s t t e ~ . ~ d  thc need to cvohc: adequate proc~dures for test 
audit of the Institute's transactions. In this connection. the Committee 
made the following ohservrrtions : 

"One particular aspwt of tlw Instiute's syastcnl of tinancial manage- 
ment needing spwial attention is the cthenW of an cfTcy:ti\c systcm uf 
test audit. The con~mittcc note that during c\.idcncc the rcprcxntativcs 
of Govcmment agreed to evolvr an appropriate arrangement in this 
respect. in consultation with thc C & A (i The Committm trust that 
this will be done and that . i n y  arrangements made for audit arc 
not hedged in with stipulations which wiwld hamper its effcctivcncss " 

I .  18. In their reply datcxl I0 10.1969, the Cabinct Sc~rctarirtt havc stat- 
ed as follows: 

"The proposal for the introduction of an  eflecrivc system of test 
audit of thc Institute's accounts, has bccn ncccptcd by the Goverr~mcnt 
and the C.&A.G. has been rcqucstrd to take up the k s t  audit of thC 
Institute"% accounts The Institutc has also bccn informd accor- 
dingly pnd q u c s t n d  to  cxtcnd all help to  the CAG in c i>ndud~r~g  
test audit. Thc audit will bc in thc nature of supcrinlposcti nu&[. 
the periodicity of which wit! hc dctcr~ninod after the t int  audit is cwr-  
pletad Whilc audit would havc r egad  to thc rules, convcntinns. i t  
dl1 ahKay3 be o p n  to  the C&AG to comment upon those rulcu. con- 
wntions and procedures. if they, in his opinion l a d  to wasta and in- 
allldency and arc not conducive to  odcyuatc financial control." 



1.19. The Committee are hppy that Covemmbnt have accepted tbdr 
suggestion for a periodical test audit of the Institute% acco~llts by the Coept- 
r o b  and Auditor General of India. Tbe Committee hope that adequate 
facilities would be extended to the test audit pvtbs so that alwlit d cdtec- 
tirely be conducted. 

Adrninisrrative corrrrol over the working ojthe In~titute-Para 1.16 (S. No. 6)  

1.20 In para 1 16 of the Fifty-Ninth Report, the Public Accounts 
Committee had made the following observations in regard to administrative 
control to be exercised over the working of the Institute: 

w 
"The Committee would also like to draw the attention of Govern- 

ment to the recommendations of rhe Administrative Reforms Com- 
mission that control over the Department of Statistics should more 
appropriately vest in the Department of Economic Affairs in the 
Ministry of Financc rather than the Clbinet Secretariat, as collection 
and compliation of statistics have a close bearing on formulation of 
economic policy. The Committee would like early effect to be given 
to this recommendation particularly as the Cabinet Sectt. have with 
their other pre-occupations, been quite obviously unable to give the 
time and measure of attention and supervision that tho Institute re- 
quires." 

1 .21. In their note dated 10.10.1969, the Cabinet Secretariat have stat- 
ed that "the matter is still under the consideration of Government." 

1.22. The Committee woold like Government to come to an early de- 
cision on the question wbecher control over the lwtitntc eboeM be exercised 
by the Cabinet Secretariat or the Department of Ecooomk Affairs. keeping h 
view the consid..-rations mentioned in para 1.16 of their Fifty-Ninth Report 
(Fourtb Lok Sabha). 

National Sample Survey 

Accounting of expenditure and arrears of work-Paras 2.22, 2.23. 2.25 and 
2.28 (S. Nos. 7,8,10 and 13). 

1.23. Commenting on the National Sample Surve work done by the 
Institute, the Public Accounts Committee made the fcllowing observations 
in paras 2.22, 2.23, 2-25 and 2.28 of their Fifty-Ninth Report : 

"2.22. The Committee are at a loss to understand how Government 
could year after year make substantial payments to the Institute for National 
Sample Survey work without any evaluation of the work done and the cost 
at which it was done' The quantum of such payments for work relating to 
the period 1960-61 to 1963-64 was Rs. 256 lakhs. The work was to be done 
on a contract basis and payments were to be made against actual deliveries. 
No contract was, however, signed. In the absence of any agreement about 
the manner in which payments were to be regulated, Government felt cans- 
trained to make payments from time to time on an ad hoc bais. Even then, 
payments were delayed with the result that the Institute was obliged to bor- 
row considerable funds from banks, the interest charges of which were ulti- 
mately borrre by the public exchequer. A threeman Committee was consti- 
tuted In March, 1W. to assees the cost of the Institute's work on the Nation- 
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a1 Sample Survey but even after four years an agroament could not be reachal 
and Government had to resort to the expedient of paying the Institute what- 
ever was askad for, except for a samll amount of Rs. 1 I lakhs which was 
disallowed. Even this 18 apparently not h a 1  and the way has been left 
open for the Institute to claim what has been disalllowad. 

"2.23. The Committat cannot resist the impression that the settlement 
made with the Institute was not i n the bast interests of the public exchequer. 
Oovernmcnt have stated that whatever was shown by the Institute was accep- 
ted because the system of accounts maintained by the Institute made 
identification of thc expenditure incurred on the scheme dificult The 
Committee fail to understand why the Government's re resentatives of the P Council of the Institute including that of the Ministry o Finance could not 
have had the deficiency in the accounts rectified or checked effectively the 
Institute's outlay on staff which varied from two-thirds to three-fifths of the 
total expenditure." 

"2.25. What the Committee find even harder to accept is the fact poin- 
ted out by the Review Committee that 'after huge outlays made over a period 
of years, the Government has not obtained timely data for planning and ad- 
ministrative purposes.' TheInstitute 'takes not less than 27 months from the 
close of a round of survey to publish the report' though, in other countries. 
'reports relating to a round are made available within twelve months and 
urgent data even within a few weeks or months'. Even this period of 27 
months is apparently not often achieved. A review of the annual report 
published by the Institute in 1966-67 shows that the latest report published 
in that year related to the 18th round, which covered the pericd July, 1962 
to June, 1963 and the oldest report to the 11th and 12th rounds of survey, 
which took place as early as August, 1956-August, 1957. If the reports are 
thus delayed, 'their utility'. as pointed out by the Review Committee, 'is 
greatly reduced'. The Committee note that, apart from the lnsti ute, Govern- 
ment themselves have a share of responsibility for this state of affairs. The  
examination of reports submitted by the Institute to Government for clear- 
ance has ban taking tim.:. Besides, Government could have htlped the Ins- 
titute to process the data speed~ly by providing them with a wmputor. The \ 
was in fact recommended by the Fisher Committee as early as 1957 but it 
took over ten years for the computer to be sanctioned and installed." 

"2.28. An immediate decision is also called for on the questic n as to 
what extent 'the heavy arrears' relating to National Sample Survey work with 
the Iostitute need be completed by them, sr that, as pointcd out b! the Rc- 
view Committee, 'time and money need not be wasted on completing the 
whole of the work'. The Committee desire that, pending a decision on the 
future set-up for National Sample Survev wc rk. Government should ecsure 
that the cost of the work don: by the Institute is reasonable and is pre- 
perly accounted for." 

1.24. In I hcir reply dated lO.lO.l969, the Ctbir1c.1 Sccrc*nrint ha\ r. 
stated : 

"The defects pointed out the the PAC arise out of the inherent 
difEculties in assessing and evaluating the NSS work dcne by the Insti*u~c 
The lack of correspondence batwean the financial resouras given to the 
Institute and the physcial resouras required by the Institute for carryinp 
out the various tasks entrusted to them have also added to the Jillicullic~ 
and resulted in large accumulation of arrears. Recently. a working group 
has been set up to look into the question of arrears of tnhiilation 



of NSS data. This Working Group is expected to list 
out those arrears which no longer need be tabulated 
and also draw out a priority list according to which the tabulation of the 
data can be taken up. The Working Group is also expected to examine the 
question of possiblity of prescribing norms and yardsticks for the various 
items of work undertaken by thc Institute. The Statutory Committee that 
is appointed under section 8(1) of the IS1 Act is also expected to examine cri- 
tically various items of work to be entrusted every year and ensure that  the 
grants recommended are adequate for the purpose. The preparation of 'per- 
formance budget' by the Institute would also help to pinpoint the areas 
wherc the financial resources are not properly balanced with the physical 
resources for the work entrusted to the Institute. These measures would 
go a long way in guarding against the type of defects that have been observed 
by the PAC." 

"lt has been observed that the Institute's outlay on staff in relation to 
the total expenditure is on the high side. The research programmes under 
taken by the Institute are all staff oriented and not much of the equipme 
or  laboratory material is generally required for these rescarch purposes. 
In these circumstances. the expenditure on staff on the research side is bound 
to be somewhat higher than in comparable scientific research institutions. 
The finalisation of the norms and yardstick$ referred to in reply to obscrva- 
tion at serial No. 7 would also help to 'nwre that staff arc t o deploycd 
I I c~ccss  of r q  ~irrxi numhcn " 

"The observations of the PAC have been communicated to the Insti- 
tute and Ihe Institutc has been requested t o  speed up the tabulation of NSS 
data to the maximum extent possible. Action has also hecn taken to reducc 
dela? at thc \.arious subsequer~t stages vi;. i n  commenting on and clearing 
of the draft reports. obtaioing of revised rcports, and the different stages 
of printing. of these report\. Special arriingemenls havc been made in the 
Department for a systematic and quick checking and return of the proofs 
of the NSS rcports. A continuous watch is being maintained on the receipt 
and prosrcss of various draft rcports of NSS and as and when necessary 
appropriate authorities are rtmiilded. Thcrc are \till. however. considc- 
rable delays i n  the various stages of printing of the rcports a! the Govcrn- 
ment of India Press and the matter has heen taken up with them. 

A s  for giving a computer to the Insttture. the PAC 1s awarcthat a Honcy 
well H-403 cornytor hss alresdy bccn allotted to rt but due to agitation 
from th: wclrkcr,' side the Institute hlr not been able to instal the computer 
so far " 

1.25. At the instance of the Committce. the following information about 
.the terms and reference of the Working Group set up in July, 1969 to revie u 
the arrear work on N~tion;~l Samp:c Sgrvev has h e n  given in a note dated 
1-12-1969 : 

"The Group should take an ovcrall view and give finally recommendi- 
tions on : 

(a) The arrears that could be written off and need not be tabulated at 
all. 



(b) Arrears with mqdifications, if any, that should be tabulated and the 
agency to  be utll~sed for thc purpose i . ~ .  whether it would be possible 
to  tabulate the arrears by working second shift or on overtime basis 
or needed to  be got done by outside agencies likc computer centre. 

(c) Requirement of rcplacemcnt andlor addition of resources (both 
men and machines) for regular processing of on: normal round 
data within the pcriod of one ycar including pooling of central and 
state samples (statewise and for centre). 

(d) The group should also draw up a rational arid fcasiblc tabulation 
programme for the 23rd round." 

1.26 The Cabinct Secretariat have ;~ lso  stated that the Working Group 
"is now c?pectcd to hold its first nircting in New Delhi on thc 15th and 
16th December'' and that "it mav fakc about a year's time to complctc its 
task." 

1.27 The Committee enquired fa bout the present poiition rcgardine: 
arrears of National Samplc Survey work pending with thc In'ititutc and 
reported dclays in approving the reports and getting them printed. The 
note dated 1-1  2-1969 furnished rn this regard indicate, the following posi- 
tion : 

(ii) Thcsc rcports rclnte to thc folio win^ r o u d c  of suncv : 

Round of Survey Period No. of 
reports 

16th round . 
17th round 
18th round . 
19th round . 
20th round . . 
2lst round . . 
2 2 n d r o u n d .  . 
23d round . 

(Nde : A round of survey takes 27 months for processing - .i i s  p r 3  
2.18 of 59th Report) 



1 0  

(iii) 1 draft reports submitted by I.S.I. are pending approval 
ernment as follows : 

- -. - - - - -- 
Round of Survey Date of Submission Remarks 

to Government 

19th round 6-5- 1969 "Kept in abeyance" till cor- 
(1964-65) responding results of another 

enquiry on the subject arc 
brought out. 

22nd romd 14-10-1969 "Under examination". 
(1967-61) 

*(Round of survey 
not indicated) 

(i:.) There was a time-lag ranging from13 months to 25 months between 
clearing of a report for printing and actual printing in respect of 
14 reports approved b\ Government for printing in 1967 and 1968. 

1.28. The Committee are not happy about the position in regard to 
arrears of National Sample Swvey work. Porsuant to their recommendations 
in the 59th Report. a Working Group was set up in July, 1969, to go into this 
qoestion and decide "the arrears that could be writtea off'. This Working 
Groop is still to hold its lint meeting and, according to the information furnished 
to the Committee, it will take them about a year to complete the work. Con- 
skkriag that, as early as 1966. the Review Committee of the Tndiu! Statistid 
Imtitate had stresed the need for segregation of these arrears, the Committee 
feel that the matter does not brook further delay. The Committee would like 
Government to take steps to ensure that the Working Gromp's report on the 
mbjeet becomes nsailahle as early as possible, so that, as pointed out by the 
Review Committee, "time and money need not be wasted on completing the 
whole of th: work." 

1.29. The Committee are concerned to find that in the meanwhile. the 
tabolation of National Sample Survey work continws to be substantially in 
arresrs. The information furnished to the Committee %how that out of 36 
reports pending with the Institute. as man\ as 17 reportr relate to rounds 
of mme! pertaining to the period 1960-61 to 1!%9%. There has been parti- 
cular delay aIso in gettiag the reports printed. During 1%7 and 1968, it has 
taken mything from 13 to 25 months to get a report printed after it was cleared 
for printing. The v q  purpose of sample soney will be defeated, if the reports 
of the w e : ,  are delayd at each stage. The Committee hope that the Working 
Groop would he able to evolve adequate procedmer to eliminate wch delays. 

1.30. The Committee had, in Para 2.23 of their 591h report, called atlea- 
tioll to tbc fact that two-thirds to three-fifths of the expenditure incurred by the 
Institute on National Sample Survey work represented outlay on staff. The 



Ommlttee now note that Government expects the Statntory Committee 8ppok 
red under Sectlon 8(1) of the IS1 Act to work omt Qnanm .ad ylrQticks" to 
regulate this expenditare. The Committa trust that thb be done and 
!beIp to rationalbe the Institute*~ expenditore on tbh a-t. 

1.31. The Committee also expect early installation of the computer, 
.which was bought as early as 1967. 

Future set-up oj  Nutional Sample Survey-Paras 2.26 and 2.27 (S. Nos. 
I l and 12). 

1.32. In paras 2.26 and 2.27 of their Fifty-Ninth Report. the Public 
Accounts Committee made the following observations about the technique 
and utility of the National Sample Survey work done by the Institute and 
:the set-up for the Sample Survcy work : 

"2.26. Another important aspect of the Nationa'l Sample Survey work 
-done by the Institute. to which the Committee would like to  draw attention, 
'is what the Review Committcc have characterised as the 'doubtful utility' 
of the statistics produced by the Survey. The Government's representa- 

tive admitted during evidence that the statistics produced by the  
,Institute relating to  crop estimates and food estimates were at variance 
with official statistics and were not being utilised by Government. A 
Technical Committee appointed by the Planning Commission which 
reported in 1967 round official statistics of crop estimates 'to be in general 
conformity with the evidence on the availability of foodgrains' rather 
than the National Sample Survey statistics. This Technics1 Committcc 
also took thc view that 'no other scrics can ever completely replace 
the official series' and rccommcnded that there was 'no need for conti- 
nuing the prcscnt National Sample Survey series of crop estimates', 
a view substantially t:tken earlier in 1966 by the Review Committee. when it 
rccommcnded that the entire work relating to the National Sample Survey 
consisting of design. data collection. processing and interpretation should b: 
rcmowd from thc Statistical Institute (cxccpt for the State of Wtst Brngd) 
and brought under uni f id  ccontrol. It  is strange that. rhough o\w two years 
have passed since this rccommcndation was made. it still continues to  be 
uudcr. Govcrnmcnt's consideration. The Committee note that Govcrnmcnt 
arc thcniscl\cs conscious of rhc del:~]; that has occurred in the matter.' 

2.27. The collection and tabulation of oper;ltional statistics i s  not the 
function of an institution likc the Indian Sta t i s t id  Institute. As the Review 
Committee have very appropriately painted out: "The Institute is basically 
a scientific organisxtion and should not become involved in large-scale routine 
operations to the detriment of its more important work tn teach~ng and fun- 
damental and app l i~d  research. The Committee hope that, in view of this 
poqition. Government will take ~mmediate stcps to have the Nat~onal  Sample 
Survey work taken out of the purview of the institute and entrust it to an o,r- 
ganisatian constituted on the tine< rccommendcd by the Review Commlt- 
tw." 

1.33. In n note dated 10-10-1969, the Cabinet Secretnriat have furnish- 
ed the following reply to the foregoing observations: 

"The question whether the land utifisation statistics and crop cutting 
estimstcs surveys s l lo~ ld  be madif id  o r  not has been enpging the attention 
3131 (Aii; LS-2. 



of the Government for quite some time. Since the opinion from the technical' 
angle has been divided it has naturally to be sorted out in consultation with 
the experts concerned. 11 has recently been proposed that this should be 
discussed at a meeting which mould be attended by the experts in the field. 
from State Government, from the Government of India and from the IS]. 
This conference is to take place on the 8th, 9th and 10th of October and 
a final decision on this issue is expected to bctaken shortly thereafter." 

1.34. In a further notedated 1-12-1969 about the question of evolving 
an appropriate procedure for reliable estimating, the Cabinet Secretmat 
have stated: 

"Discussions held in Calcutta In October, 1969 were followed by another 
round of diicussion early in November in New Delhi. The lines on which 
the LUS & CCE of the NSS should be integrated with the other programmes 
for collaboration as well as improvement of agricultural statistics have been 
tentatively decided upm. These are now propsod to be dis~lsscd at .yo-  
ther meeting to be held eariy in December in Calcutta and a final demon 
would thereafter be taken in consultation with the State Governments copl- 
mencing on 1-7-1970. The new integrated scheme which envisages intenswe. 
supervision and larger coverage so asto obtain reliable estimates both on All 
India and State levels for all major crops, if possible, be adopted in the 25th 
round of National Sample Survey beginning on 1-7-4970," 

1.35. In their reply datcd 31-12-1969 to thc rerommcndalion cnnrai- 
ned in paragraph 2.27 regarding thequestion of adn~inistrative set up of 
National Sample Survey work, the Cahinet Serre~ ariat have stated that 
the matter is under the active consideration of Government and orders 
ond the suhject will he icsucd shortly. 

I..%. The C.ommiilee note tbat the question of lbe future set up of 
National Sample Survey i s  under Government's active consideration. They 
hope that orders an the subjec( rill be issued expedlliou4y. 

137. The Committee also note tbat a DEW ietegrlted eebew for sample 
Swcy b being worksd out by experts to It.JUtate mlkcdoa of rtlbble agd- 
dtnnl statistig. 7he Committee trust thpl the defects notlad in the working 
of the N.S.S. will be kept in mind wBUe evolving tbe arr scheme ao &at these dol 
Dot nera. 

Expenditure on constr~rcrion of buildings-P ara 5.12 (S, No. 19). 

1.39. Commenting on the expenditure incurred by thc Institute on 
construction of buildings, the Public Accounts Committee made the follaw- 
ing observations in 'paras 5.12 and 5.13 of their Fifty-Ninth R C ~ H  (Fourth 
Lok Sabha): 



"5.12. The Committee observe that several shortcomings in the Ins- 
titute have boen brought to light by the Review Committee and by the 
auditors of the Institute. Three d those call for specific comment. 

Substantial amounts of capital grants given by Government to the Ins- 
titute have been utiliscd on the construction of buildings. However, the 
standard of construction of the buildings, on which the Institute expended 
as much as Rs. 59 lakhs, was found by the Review Committee to be 'often 
unsatisfactory', there being a 'lack of' even 'essential amenities'. The Ins- 
titute had 'most of the building' constructed by a Cooperative Society of 
which the President was the Estate Officer of the Institute. The Review 
Committee's observations in this respect are very revealing. 'The training 
of the officer is only that of an overseer. Since the functions of the executing 
agency and the supervising agency are combined in the same person, it is 
not surprising that the standard of construction is poor'. The Committee 
also note that the Review Committee received 'allegations of substantial lea- 
kage in the expenses on building operations'. In veiw of these finding 
the Committee would like Government to make a comprehensive investiga- 
tion into tbe matter and initiate suitable r e m d i  action thereafter." 

"5.13. Another aspect of thc construction activities of the Institute 
is the fact that they have been proceeding on a haphazard basis without 
'any definite overall plan based on the requirements of the Institute over a 
period of years.' As pointed out by the Statutory Committee f ~ r  1968-69, 
this practice is fraught with the risk ef the Institute unwittingly committing 
itself to schemes the ultimate expenditure on which might prove to be a sour- 
ce of financial embarrassment. As any expenditure in this regard will ulti- 
mately devolve on Government, the Committee trust that effective adios 
will be tawen by Government to ensure that the acquisition of properties and 
construction activities of the Institute proceed strictly on the basis of a Mas- 
ter Plan which should be prepared on a realistic basis." 

1.39. In reply to these observations, the Cabinet Secretariat have. ir! 
a note dated 10-10-1969, srafed as undw: 

"The Institute's replies on the various points contained in the Review 
Committee Report have been obtained and is now under examination in con- 
sultation with the Ministry of Finance. A further communication on this 
will bc sent as soon as n decision is taken on the various points raised in the 
report." 

"The IS1 hns accepted the recomniendations of the IS1 Review Commir- 
tee that it should preparc a Mastcr Plan of its requirements of land and 
accommodufion c.c. Action to prcp:tre such a Msstcr Plan has alrczdy been 
initiated by the Institutc. Pcnding the prepar:~tion of cuch a Master Plan 
and its acceptance by Government. the Government ha\e not been gi\ing 
any financial assistance in tlie form of grants-in4d to the Institutc since 
1967-68 for major construction activities." 

4 In a further note dated 1-12-1969 regarding the progress in thc 
preparation of the Master Plan. the follnwiug position has been brought to 
the Committee's notice: 

"The Institute has ben requested to prepre ;I Master Plan for its re- 
quirements of lands, and buildings in all the Centres. The Institute has 



however only prepared a blueprint for the construction ~f buildings 
in New Delhi. They have also undertaken the preparation of a Master 
Plan for the area under their occupation in Baranagar, Calcutta. They 
are being again requested to prepare the Master Plan indicating the total 
requirement of land and buildings in all Centres taking into account the 
present availability of lands and buildings for future utiliaation." 

1.41. The Committee find that the preparation of a Master Pian for the 
coastruction activities of the Institute which was suggested by the IS1 Review 
Committee as early as 1966 has s t l  not got nnder way. Tbc Stat~torY 
Committee for 1968-69 set up under section 8(1) of the IS1 Act has also drawn 
attention to tbe absence of this plan and the financial emba- 
rrPssmwt arising out of it. The Committee trust that Government 
wil l  eosure that the Plan is prepared without further delay. No less imporbat 

the wed for early investigation into various irregularities connected with tbc 
construction activities of the In~titute to whieh the Committee bad drawn atten- 
tion in para 5.12. These in the first instance had bem pointed out by the Re- 
view Committee as far back as 1966. This inordinate delnv in investigation 
will only make it more difficult to f i 1  out the truth. The Committee suggest 
that the matter mag be extrusted to Cmtral Bureau of lnve$tigation for io- 
vestigation. 

irregularities connec!ed with Grotuit,r Fund and Pmvi.fent Fun i-Para 5.15 
(S. NO. 2Zj 

1.41. In para 5.15 of the Fifty-Ninth Rcpvt (Fourth Lok Sabha), the 
Public Accounts Committee drew attention to the following irrcpulsritics 
in the administration of the Gratuity Fund and Provident Fund of the Ins- 
titute : 

"The Committee would also like to call the attention of Gwcrnmcnt 
to the various infringements of regulations connected with thc admiiti.- 
tration of Provident Fund and Gratuity Fund nwncys of the lnstituts. The 
Gratuity Fund moneys hs1.e heen borrowed hy the Institute for meeting cur- 
rent expenses. while the Provident Fund  accumulation^ wcre mortgaged af- 
ainst an overdiaf~ obtaincd by the Institute from the State Bank of India. 
Besides. the Fund itself has not hcen registered for income ta\; purptises nor 
a Board of Trustees constituted for its administration. This i \  an extremely 
undesirable state of afTitirs tvhich the i-cprcsentati\~ec of (io\~ernment on thc 
Council of the Irirtitute \ht)uld ha\e brought to Go\i~.nmcnt'\ notice for cor- 
rective action. The Committee truq that Government will now at least 
ensure that all matters relating to the administration of  the^ Fund\ arc put 
an a satisfactory footin_e." 

1.43. In  reply to thew observation\. the Cabinet Secretariat hi~\.c \rated 
in :: note dated 10-10-1969 as follows : 

"In the light of the observations of the PAC. the Institule was rr- 
quested to initiate immediate action to inwct thc pratuilv fund con- 
tributions in a scparatc account and utilise it for purposes of only pay- 
ing gratuity to the staff. The Institute was rcquestcd to take ncccsary 
action to have the General Providrnt Fund rrcognised bv the Income 
Tax Commissioner. set up a separate Board of Trustees for the Fund 
and to invest the brilance available i n  the Funf in tur~nr of the India,, 
Trust Act. 



<&The Institute has indicated that the funds available in the gratuity 
fund have been diverted to the general account and that as soon as the 
pending claims with the Government are settled ~t would be in a posi- 
tion to recoup the funds fully and invest the balance properly. As indi- 
cated in the reply to the observation contamed In serial No. 1 many 
of these pending claims have already been rejected while the remaining 
claims are still under the considcration of the Government. This has 
been pointcd out to the Institute and the Institute has been recuested 
to  take immediate action for complying with the Review Committee's 
recommendations in this regard. 
As regards the GPF, the Institute is taking action on the following 
lines : 

(a) vigorously pursuing the matter regarding the recognition with 
the Income-Tax Commissioner; 

(b) it has initiated action to have a trust deed executed; 

(c) it is arranging to withdraw ~ h c  funds invested in the fixed depa i t s  
so thar thrsc :tmounts can be invested in  accordance with the 
rcquircnicnts of the Indian Trust Act; and 

(d) the Institute is also preparing n list of eligible voters fcr selecting 
uvrkcr-subscrihcrs rciwscnratives on the Board of Trustees :lnd 
for conductilig elections. Government are hopcful that the Ini- 
titutc will hc in a position to finalisc these arrangements at an early 
date." 

1-44. In a further note dated 1-12-1969. furnished a1 the instance of the 
Committ~c. the Cahincr Secretariat reported thc following dcvslopnlents: 

(a) G .  P. Narc\ . 37.46 
(h) N~I~IC~I I ' I I  Plan S3\ 1 1 i p  C~rtificates . 0.50 
(c) Fixed deposit ~ i t h  SBI : 55 .25  
(d) With Statc Banh of Indli~ 1.7 4.7 
(e) Cash Balmcc 0.20 
(f) Interest ;twumulati~n (a) ib) (c j  : 3.12 
(g) Loans to mcmbcrs . 1 1  .92 



The Institute has now indicated that of the sum of Rs. 55.25 lakhs kept 
as fixed deposits in the State Bank of India, Rs. 45.25 lakhs have since 
been invested in Government Promisary Notes. The Balance Rs. 10 
lakhs would, also be invested in G.P. Notes when they mature in June, 
1970. Similarly of the sum of Rs. 13.43 lakhs indicated under item (d) 
Rs. 12.50 lakhs have already been invested in Government securities 
in April, 1969 itself. 

The Institute has indicated that the draft deed sent to the Commissioner 
for Income-Tax far approval has been received a few days back only. 
In the meantime, the Institute has already formed a Board of Trustees." 

1.45. The Committee find that the Gratuity Fund, which was freely drawn 
upon by the Institute for meeting current expenses has still not been replenish- 
ed. This is a very undesirable position for which a n  early remedy will 
have to be found. No less important from the poht of view of safeguarding 
the employees' interest is the need to secure early recognition of the General 
Provident Fund for income tax purpose. The Committee hope that thls 
matter which is stated to have been taka  up with the Commissioner of In- 
come Tax will be settled qaickly. 



?RECOMMENDATIONS OBSERVATLONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

The Committee note that the Review Committee have made several 
'far reaching recommendations to tone up the administration and perfor- 
mance of the Institute. The Committee regret that some of the\e li;we 

.not been effectively implemented as t h y  should have. 

IS. No. 3 of Appendix I V  (Para 1.13) of 59th Rcport-4th Lok SabhaJ 

Action Taken 

As the PAC is awarc decision\ of the Government of lndia on the various 
recommendations made by the IS1 Review Committee, 1966 !except those 
relating to reorganisation of National Sample Survey) were placed before 
Parliament on the 4th and 5th December, 1968. Copies of statements 
were also made available to the PAC, z i d e  this Deptt's OM Yo. 3 1 66-B&A 
(Vol. 11)- dated 14-1-69 to thc LokSSabhn Secretariat. 

The implementation of thest decisions, many of which IS to be under- 
taken by the Institute either by itself or  with the concurrence of Government 
is being pursued with the Institute. 

ICabinet Secretariat 11.0. No. 28 3 69-Tech.. tlt. 10-10-691 

The Committee find it  diflicult to accept the view of the Cabinet Secretaria 
that the Soviet equipment obtained by way of &t was 'to be used for research 
purposes' by the Institute. The Institute which took a large measure of 
lnitlat~vc i n  obtaining the equipment quite obviously intended 'from the wry 
beginning' to use the equipment 'for the production of calculating machines 
and precision instruments'. It is strange. therefore, that before obtaining 
the equipment, Governmcnl failad to obtain clearance for this purpose from 
the United Nations authorities through whose agency the gift was obtained. 
In the result, thc equipment which was rcceived between December, 1955 
and December, 1958, remained largely unutilised and the question of its 
commercial exploitation remained under correspondence till in I960 the 
United Nations authorities agreed to remove the embargo in this regard. 
Thercafter, legal difficulties, which the Government could well huvc forsacn 
earlier, stood in the way of the impkmentation of the scheme. It took 
two years to pet round the ditliculty by constituting a private company for 
 the purpose of undertaking manufacture and another rhrcc yc:rrs to  prepre 
.a project report. When the project report was receivd in April. 1965, 



Government decided that the enterprise 'would not be a commercially sound: 
one in view of the lack of foreign collaboration' and the fact that production. 
in that field had by that time been established. 

[S. No. 14 of Appendix IV (Para 3.19) of 59th Report-4th Lok Sabhaj 

A c t h  Taken 

The comments of the PAC have been noted. 

[Cabinet Secretariat D. 0. No. 28-3-69-Tech., dt. 10-10-691 

Recommendation 

The Committee cannot resist the impression that the whole matter was 
ineptly handled by Government right through. In the first place, the posi 
tion regardiag the use of the equipment was allowed to remain nebulous for 
a long time after the equipment was obtained. Then, having decided to 
utilise the equipment for commercial utilisation. Government passively 
allowed matters to drift for five years. It is strangc that in the rnc.~nwhile 
the Institute should have been with large grants, which over a pcriud 
of ten years ending 1965-66 agregated Rs. 41.64 lakhs. The quantum of 
grants was in fact 'st.:pptd up' from 1961-62 in the hope that the Institute 
would. through the agency of the private company 'start its operations 
expeditiously.' But no positive steps were taken by Governmen in .his 
direc:ion. Neither werc any effective checks eacercised by Ciovernnient lo 
ensure gainful use of rhe grants given to the Institurc. A r  much ; i s  :I sum 
of Rs. 30.70 lakhs our of Rs. 41.63 lakhs gi\-en o .he Insti u r for: his p r , ~ j ~ ~ !  
was expended nn sa1ari.s iund allowance.; of e~tat?lishmcnts and othcr ancil- 
lary itrnic. E\cn d l c r  \ u c h  5ub~mt1; l t  espcnditure F2 out o f  the 120 cr:ltci 
i n  , I I L ~  '.. the quipiTL:nt \V;IS rcci.i\ci remained u!lopened t i l l  Octohcr. IOhO 
when a lzrgr: part of the equipment wu:, transferred t!~c Garden Kc,~ch 
Workshop fi>r e+iblishin.r n l ine  of production. I t  i \  notciwrtliy tl!.11 a 
Gmmi t t e i  set up by Go\ernment to ialue thc  cquiprnsit at thc time trf 11s 
transt'cr 10 the Gardcn Reach \-l'ork,4op ft~u:id t l i ; ~ ~  'thcsc C.i!dPl;lcilt 111 
psclmg cab-5 rmained \vithout propcr- hrorage armngcrncrrt:, and w n c -  
quently sdffercd w n ~ d c r a b l e  dctcriomtlo;~' ~~ecessitatirig "e? ; t c :1~ \~  ,)ii.r- 
h.:uling". hcxr l i i~ ig  to the Review Colnmittc,. , which esan~incd tlrr ~ o r h -  
ing oT the whole scllcme. "the cntcrpriw \ v a ~  ;LC unrlccc,Giry u id  \vs:,teiul 
venture." Ga\-crnn~ent's \.iea thal w n ~ e  cie\cloprnerrtal w d  was d m c  
has little to subitantintc it. ;is fhc dct~il5 of the dc\cI~jmcnt; i l  c!L.krts arc 
not known and the records of thc Jnstitu~e do nut bhow tllc ii111:~~irits cx- 
pendtd. In fact, the Institute thcm\elvo hake admitted that "thc spending 
of aSost Rs. 49 Iakhs during the 12 ywrs was largcly , though not rrrtircly) 
infructuous." - 

;S No. 15 uf A,I,X:I&& IV (Para 30) of 59th Report -4th Lok Sabhsj 

Action Taken 

The comments of the P.A.C. have bcen noted 

[Cabinet Secretariat D.O. No. 28 3 69-Tuch. dl. 10-10-69i. 



The Committee hope that steps will be taken by Government now 
a t  least to ensure that the equipment transferred to the Garden Reach 
Workshop is put 10 purposeful and gainful use. The Committee would 
like to  be apprised of the progress made in this direction. 

[SI. No. 16 of Appendix 1V (Para 3.21) of 59th Report-4th Lok Sabha 

Action Takm 

A detailed note (from the Garden Reach Workshop) regarding the 
extent to which various items of UNTAA equipment taken over by it 
are now being utilised is enclosed. (Anncxim; 

[Cabinet Secretariat D.O. No. 28 3'69-Teach.. dt. 10-10-691 

Further Information 

As mentioned in the notc from GRW enclosed with the reply to point 
16 (Anne~urc),  the GRW has been constantly endeavouring tc find a use 
for these 24 items of equipment. The matter will again be taken up with 
the GRW so that if thelatter still linds it ditficult to utilhe these machines 
within a reasonable time, thc questioo of tbeir being transferred to other 
user agencies could he explored. 

[Cabinet Secrclar~at O.M. No. 28 3 69-Tech., dt I -  12-69). 

Recommendation 

The Committee notc with concern that Government hacc had to 
bear liability for the cash tiffin hubsidy a rnoun~kg  to Rs. 1 2-1 1aLh. paid 
by the Institurc to i t \  s t~ f f  after the subsid! c c a d  to bc adnlisslblc. wit11 
thc iritrcuiuction 01. CSlR scn1c.s cf pa>. dcarccss allo\\nr.cc ar:d other 
 emolument^ Thc I n ~ t i t u t c .  apprmctwd Cio\crnrncnt i r l  October. 1'3t-4 
for linaricial as\i<I:ir!ic IIIZCI the liabilit! nrrring out nf thc ~n t roduc t l~ j~ j  
o f  thc new schcmc. of all~~:\~ir:cr's. Though Chcrnment  a5Lc.d the In?- 
titulc at that stiigc (Ko\cmhrr. 1964) ti) furnish informiition ;ibout the 
allo\viwcs and ~wrqui>itcs of the staff. thc information \\as riot furnished 
till Junc, 1'365 Instructionc werc issued hy Cio~~mnlc i l t  in J u l ~ ,  lYh5 on the 
hssrs of' thc ~nforriiation furnisticd. that the payment of thc trliir siib5idy 
should bc stopped forthwith btrt the Institute continued to pa! t l l ~  sub?.idy 
for nearly a year thereafter. i e . till Junr 1966. Had the matter bscn closely 
followed up by Ciovernmcnt a substantial part of thr over payments, for 
which Govornmcnt ultimately h n t  thc liability, might ha\c been avoided. 

[SI. No. 18 of Appendix 1V (Para 4 3) of 59th Report-4th Lok Sahha] 

Action Taken 

The observations of the Public Accounts Committee ha\c been taLcn 
note of. 

[Cablnct Stmotanat D.O. NO. 28 3 69-Tmh., dt. 10-10-691 



Recommenddon 
Another aspkt of the construction activities of the Institute is the fact 

that they have been proceeding on a haphazard basis without 'any &finite 
overall plan based on the requirements of the Institute over a period of 
years.' As pointed out by the Statutory Committee, 1968-69, 
this practice is fraught with the risk of the Institute unwittingly committing 
itself to schemes the ultimate expenditure on which might prove to be a 
source of financial embarrassment. As any expenditure in this regard 
will ultimt el? devolve on Government the Committee trust that 
tffectivc action will be taken by Government to ensure that the acquisi- 
tion of properties and construction activities of the Institute procecd 
strictly an the basis of a Master Plan which should be preparcd on a re3- 
listic basis. 

[S. No. 20 of Appendix IV (Para 5.13) of 59111 Kcpolt-4th Lok Sabha] 
Action Taken 

The [St has accepted the re:omm:ndations of the IS1 Revicw Com- 
mittee that it should prepdre a Master Plan of its requirements of land and 
accommodation etc. Action to prepare such a Master Plan has already 
be-n initiated by the Institute. Pending the preparation of such a Master 
Plan and its acceptance by Governmznt, the Government have not been 
giving any financial assistance in the form of grants-in-aid to the Institute 
.~ince 1967-68 for major construction activities. 

[Cabinet Secretariat D.0, No. 28 '3 '69-Tech.. dt. 10- 10491 
Recommendation 

The Committee arc unhappy that with such a large complement of 
staff. the Institute, have not been adhering strictly to rules in the mrltter 
of creation of posts. sanctioning of new appointments, formation of cadres, 
promotions. etc Tne representative trf Government adnlittd during 
evidence that in this respect the Institute has been following the 'form,' 
of the rules so far framed: 'whether the substance i \  f~~llowzd or not is 
a different things. The Committee trust that the matter will rcceive- the 
earnest attention of the Government. Another point n o  Icss important 
is th: n t d  psintri oat by the Srntutory Committee for 1968-69 to carry 
out a 'c~;n?rehensive r:view' of the staff p~sition in the Inctitute 'in view 
of the increasing US,(: of colnputer facilitit,' This wwld help to ti% on 
a rational basis the strength of the staff which accou 11s for -marc than 
three-fifths of the total e~pznditure on research programmes. 

[S. No. 21 of .Appendix IV (Pard 5.14) of 59th Repart -4th L d i  Sabha) 
Action' Taken 

These observations of the PAC as also the ~ m m c n d a t i o n s  of the 
S~atutory Committee for  1961-69 regarding comprrhcnsive revirw of 
the staff position in theInrtitute have been bmught to the notice of the Ins- 
titute. The Institute ha< already completed categoriqation of mosr of thc 
stafl employed on functional busis and prcscribod requisite qualificatiuns 14 
recruitm.-nt etc., to each cltcgory of joh. As regards the quantum ofcxpcn- 
diture on staff in relation to rota1 sxprnditure an rC.r.:.irch programmes. ;'I- 
tention is invited to th: ?<ply given against the observations contained in  auri;,l 
no. 8 (p3gzs 50-511. The Commmi  of the PAC regarding the 11wd lor ;r 
con ,-rh-nsiv: review o! tha: ,t,tff p.,i.ition ;*is-a-?is incrcarcd use of c 0 . m ~ ~ -  
ter facilities W D U I ~  b-: takcn up when the Honrvw:!I Compurer is installed. 

[Cabinet Secretariat D.O. No. 28 3,'69-Tech., dated 10.10.1969.) 



The Committee would also like to call the attention of Government 
t o  the various infringements of regulations connected with the administra- 
tion of Provident Fund and Gratuity Fund moneys of the Institute. The 
Gratuity Fund moneys have been borrowed by the Institute for meeting cur- 
rent espenses, while the provident Fund accumulations were mortgaged 
against an overdraft obtained by the Institute from the SBI. Besides, the Fund 
itself has not been registered for income tax purposes nor a Board of Trustees 
constituted for its administration. This is an extremely undesirable state 
of affairs which the representatives of Government on the Council of  he Ins- 
titute should have brought to Government's notice for corrective action. 
The Committee trust that Governrncnt will now at least ensure that all matters 
relating to the administration of these funds are put on a satisfactory footing. 

1s. No. 22 of Appendix IV (Para 5.15) of 59th Report--4th Lok 
Sabh:~] 

Action taken 
lo the light of the observations of the PAC. the I~wtitute was requested 

to initiate in1medi;ite action to invest the gratuity fund contributions in a 
separate account and utilisc i t  for purposes of onlj paying gratuity to the staff. 
The Institute wn\ rcquestcd to take necessary action to have the General Pro- 
vident Fund rccognised by the Income Tax Commissioner, set up a separate 
Board ofTrustees for the Fund and to invest the balance available in the Fund 
i n  term\ of the Indian Trust Act. 

The Institute has indicated that the funds available in  the gratuity fund 
haw been diverted to the general account and that as soon as its pending 
cli~inis with the Government arc settled it woi~ld be in a position to recoup 
the funds fully and invest the balance properly. AS indicated in the reply to 
the observation contained in serial NO. 1 many of these pending claims have 
.11rcady been r e j ~ z t d  while the rcrnaining claims are s~ill under the consider- 
ation of the Government. This h35 bcrn pointed out to the Institute and the 
Institute ha\ k e n  requcstd to take i~nnwdiatc action for complying with 
the Review Committcc'.s rccornmendatio~i% i n  this regard. 

A s  rcg.~rd\ thc  (;PI-.. the In\titmr i \  t.1k111g action on thc following 
lint\: 

( a )  \ ~go~cwrly pursuing the matter regarding thc recognition with the 
Income Tar Commissioner. 

(h) i t  hi~s initiat~d action to have a trust dccd eexc~utttd. 

tc) i t  i \  arranging to withdraw the funds investtui 111 the linrvl deposits 
so t h ; ~  these amounts can bc invcqtcd in at~ordancc with the rc- 

' quirctncnts of the Indin11 Trust Act, and 

(d)  the lnstitutc I \  a150 preparing a list of el~p~hle \ o w >  for rclrctiag 
worker-suh~cribers representathe\ on the Board of Trustees and for 
conducting elections. Government are hopful that the lnstitute 
will be ~n a position to linaiise these arrangements at an early date. 

,[Cabi11~1 Secretariat D.O. No.-28'3 '69-Tsh. dl. 10-10-691 
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Further information 
The Institute has taken the stand that it would be able to replenish t h e  

gratuity fund as soon as Government clears all pending claims. As will 
however be apparent from the reply furnished to serial No. 1 (pages 33) many, 
of the pending claims may ultimately have to be rejected by the Government. 
The extent to which the Institute will therefore be able to  recoup the diver- 
sions made from the gratuity fund will therefore depend upon the extent to  
which it implements the recommendations of the Review Committee such as 
sale of surplus lands, merger of funds etc. 

The position regarding the Provident Fund accumulations as on 31ct 
March 1969 is as follows: 

Rs. in I:tkhs 
- - - - - - - -- - -- - - - - - - - 

a. G. P. Notes . . 37.16 

b. National Plan Saving Ccrtiticates . 0.50 
c. Fixed deposit with SRI . 55.25 
d. With State Bank of India . 13.43 
e. Cash Balancc . . 0.20 
f. Interest accumulation a. h. c. . 7.12 
s. Loans to mcmkrs . 1 1  92 

The Institutt. has nnu indici1tt.d thi j l  of the sum of Rs. 55.25 lakhs Lept 
as fixed dcpo41s in the Srarc Rnnl, of India. Rs. 35.15 IaLhs h;ne rince hccn 
ilncsted i n  G(-\L'~ nmcn! F '~~>rn i s~ory  Notes. Thc Ral.~ncc Rs. 10 kkhs would 
alw hz in\-cstcd in G.P. Yotcs when the! maturc in June 1970. Siniilarl!, 
of the run? cf R; 13.3: k k h \  irdicntcd under itcm (d) Rs. 12.50 l a b s  h :~ \c  
already hccn in\c\lrr0 in C h r .  wcuntics i n  April 1969 ilsclf. 

[Cabinet S cr%:~i!-irlt O.M. No. 2i. 3 64-Tcch J t .  1-12-69] 

In rcg:;J :o nther irrcy1:lritjcs nr short-ccxnings mcntirwd in this 
section of the rcplr t .  1 1 1 ~  C'ornmit!cc trust that early actinn will ht taken, 
keeping particularly in view the ohscrvaticrns of the Review Committee. 

[S. No. 23 of Appendix IV (Para 5.16) of 59th R c p o r r 4 t h  Lok Gbha]  

Action taken 

As earlier indicated in reply to comments contained in  ~;cr.i:ll 
No. 3 (page 17) the implementation of decisions on thc Kcvicw Comniittcc 
rccommendaticrns is being pursucd with 1 hc Institutr. The shortcominp/ 
irregulariticu pointed out by the auditors i n  thc repnrt for the ycar 1967-68 



have been considered- by the Institute's Council. They have now been re- 
quested to  indicate the follow up action taken on the various points contained 
in the audit report. 

[Cabinet Secretariat D.O. No. 2813169-Tech dt. 10-10-691 

ANNEXURE 

GARDEN REACH WORKSHOPS LTD. 

43/46. Garden Reach Road, 
Calcutta-24. 

June 14, 1969. 

Nore on progress made in the direction of purposeful and gainful use of 
UNTAA machines taken over by G.R. W. Ltd.. Calcutta from Indian 

Statistiral Institute, Baranagar, Calcutta. 

Garden Rcach Workshops Ltd. took over in November 66 from Indian 
Statistical Institute, Calcutta. 169 UNTAA machines as per Annexure 'A' 
lo  his note, which the Institute had received from U.S.S.R. as part of 
technical assistance aid during 1953 to 1958. 

3. Out of these I69 machines taken over by G.R.W. Ltd., 98 machines 
were installed :at the Workshops s t  Gooptu Niwas. Baranagar and 47 Nos. 
at different shops of the Main Workshops at Gwdcn Reach. 

24 Machines. as shown under Col. V11 of Annexure 'A' most of which 
consist of Prcsws. havc also been brought to the Main workshops. These 
;~r-c bcing kcpt in  resene. since no immediate requirement exists for the 
machines. 

3.  To start with. the fcw UNTAA machines alreadv installed at the 
old Workshops of I.S.I.. Calcutti~, wcrc put into commission. Thereafter 
thc Wurkshops Shed situated at Gooptu Niwas was taken over by us on 
hire from 1.S 1.) C : L ~ U I K ~ .  for the purpose of setting up our own uork- 
shops at 0;iranagar with the UNTAA machines. 

4. Thc Workshops huild~ng was completed by us and thereafter. 
LJNTAA mschincs wcre installtd and commissioned. Thc Workshops 
at Bar:rnagar was conimissiontd as an independent Subunit of GRW Ltd. 
in July  1967. Simultaneousl) 47 machines out of 71 brought to the Main 
Workshops wcrc also installed and commissioned. 

5. Thc machines installed i n  the New Workshow 31 B:~r,inagar :in1 
in  the Main Workshops of GKW Ltd. are bcing utillscd for the follow~ng 
purposes : 

(a) For the manufacture of Gauges, Jigs, Fixtures and press tools 
required for Air Compressors. Army Recovery Equipments. 
Marine Diesel Engincs. Diesel Locomotives. Valves for Bhilai 
Steel Project and Twin Screw Rcvcning Valves for Boknro Steel. 

(b) Machining and assembly of Side and Dwk Couplings for Army 
Pcntoons. 



(c) For carrying out various other General Engineering Orders. 

(ii) Machines insmlled in the Main Workshops of G RW Lrd. 
In connection with machining of components m:mufactured for G R W  

pumps. Air Compressors, Road Rollers, E.O.T. Cranes, Flumc Hardening 
equipment for Piston Ring Grooves of Marine Diesel Engines, Army Re- 

. covery Equipments, Valves for Bhilai Steel Prc>jject: Twin Screw Reversing 
Valves for Bokaro Steel. 

6. Out of the 24 machines not yet installed, 21 machines Model No. 
KA-235, K. 1151 K-2326 BI1 and K-460 are Crank Presses and these have 
not been installed so far, due to lack of the type of work suitable for these 
machines. We, however. intend to start manufacture of Charger Clips 
which are generally required by Ordinance Factories. with these machines, 
and we have also sent enquiries calling for the requirements. We hope 
to  put these machines into commission as soon as we revive sufficient jorders 
in this regard. 

7. The 98 UNTAA Machines installed at the Baranagar workshops 
have been kept fully absorbed as will be evident from the negligible percent- 
age of idle time these machines had, since take over as indicated below :-- 

Year Percentage of idle 
time to total possi- 
hlr machinc hours 

Even this small idle timc arosc mainly due to absenteeism or lack of 
labour.5 

The percentage of idle time in rcspcct of the machines inmlled in I I K  
Main Workshops has, however. been to the extent of 2004 during the !ears 
1967-68 and 1968-69. Thir is due to absenteeism and lack of a full 
work-load. This idle.time is not to be considered unusually high as 80:: 
utilisation of machines is con\istent with utilisation in l a r p  machine S h o p .  

8. The statistics given in para 7 above will indicatc that 98 machines 
which represents 5R0, of the total No. of machines acquired from I.S.I. 
Calcutta and inrtalled at the New Workshops at Baranagar, are hcing utilised 
fully. 

80"; of the powble Machme hour\ ~ t t  rc,pxt of 47 machine. (repre- 
senting 28"~: of the total No. o f  machitic\ required) ri~rtailcd in the M a ~ n  
Workshops have been ut~llsed during thr ycars 1967-68 and 1963-69. Th15 
repretent\ a fairly rea~onahlc percentage of machines utilisation. 



Barring 24 machines out of 169 i.e. 145 of the total machin it can be 3 slated that 86% of the machines acquired from I.S.I. Calcutta ave been 
put to purposeful and gainful use, after these were taken over by GRW 
Ltd. It has also been our constant effort to make use of thew remaining 
24 machines as ei~rly as possible; these 24 machines are not of a type for 
which work can rcudily be found. 

I- 
Financial Controller G R W  Ltd. 

Calcutta. 



A N N E X U R E  'A' 

Stntrment shnwi~tp ( 'N T( )( ) A1nchinc.r in.ctnl1c.d crt (iooptrr hrilvu.\ mtd G. R. W. nrain workslrnps arrd those nor yet Installed 

SI. Machine 
Ntr .  M m l c l  N o  

Urief 1)eccription of M;ichinc.; Machtncq Ins- Machines installed at  Oar- Machines not 
t;rllcd at Cicmptu den Reach Workshops yet installed 
N1wa.i. Ri~rana-  - -- 

Tcwl Rcwm. I :cthc Swing mcr heel 240 rnm.. t l i i lancc 
hetwecn ccnrre\ 270 m m ,  wrt l i  \p:crei. . . .  

Tool Rotrm I athc. Swing crvcr hed 30 mm.. di4laricc 
. . . . . .  k t w c c n  ccntrcq 730 

t l i p h  Acxciracv Tool Rocini Lathe. Swing over I w d  4(W) 
nini.. rii*t;tncc betuccn ccntrcs 1 0 0 0  riini. . .  

'I'urrct I alhr. h;ir c;rpacilv IR mm.. hc~g l r t  o f  ccnlrcg 
120 mni.. mar .  longitutiin;rl tr;ivel o f  rur rc l  RO mm. 

F'octr Sp~ndlc. har atrtcrmatic. bar  cap;~crtc 40 mm. ma\. 
~ t i r l I ' c c d 1 ' M ) m n ~ .  . .  . . .  

Hori-rontal M i l l i n g  Machine. Worhing Surfacc 
1Z.W X320 mm..  f e d  700 nm.. irt)s> 250 mm.. 

\cr t ic ;~ l  270 m m .  . . .  . . 

gore 

No. of m;ichines Shon No. No. of machines 
. . .  ..... 

(4) ( 5 )  (6) (7)  
. . - - -- -- . 





18 3728 Horizontal Spindle Surface Grinder. Working Surfam 
of table 1000 X 300 mm., table travel (hydraulically) 
min. 200 rnm. & max. 1175 mm., dimensions of 
work ground length 1000 mm.. width 300 mm. & 
height 300 mm. . . . . . . .  

19 171M Iimitontnl Spindle Sudan Grinder. Working Surface of 
table 650 X 200 mm.. table travel 630 mm., cross 
2WI nrm.. (P vertical 320 mrn. . . - a  

3A64 fool and Outtcr Gtindcr. Swing over bed 252 mm.,'dis- 
lance bctwem m t m  650 mm., long~tud~nal move 
mtnt 400 mm.. cross movement 230 mm.. workin 
surface of tnblc 920 X 134 mm., table swiveh id. 
vertical movement d wheel h a d  above and below 
centre of work 150/55  mm. . . .  

Centreless grinding machines. max. dia of work ground 
75 mm. min. 5 mm. . . . . . .  

Carbide Tool G,rinding Machine. maa. to be ground 50 
X 50 mm. J~rtance hetween grinding wheel face 765 
mm. . . . . . . . .  

Semi automatic Drilling Grinder Machine, dia of 
drills r n d  range 10 to 80 mm., angle of point for 
10 to nun-700' for 30 to 80 mm 100". double 
an& point 70". . . . . . . .  

24 3Mm Doublc ended Dis. Grinding machine. dia of Grinding 
tV))ceIrnrnm.  . . .  . . 

25 3818 Tod Lappin Machine. dia of lapping dis. 275 mm. 
Height of centre over table 20 rnm. dzc 
of tool 6 X 6 mm and 40 X 40 mm. 



26 U135 Vertical drilling machina max. drilling capacity 35 mm. 2 
distance from spindle to column 300 mm. working 
surface of table 450 X SO0 mm, vertical spindle travel 
225mm. . . . . * .  

27 HC 1 U  Beach drilling machine, capacity I2 mm. with spares. - 4 

2A106 

2A592 

2420 

KA235 

K-115-A 

K-2326 
B I I  

K460 

PB452 

872 

Bench drilling machine, capacity nim. . . .  
Portable Radial drilling machine. capacity 25 mm. max. 

travel of  spindle head 500 mm., with sparcs. . .  
Jig Bording M.tchine drilling capacity tO  mm., boring 

capacity 40 rnm., max. longitudinal travel 320 mm. 
crosr travel 160 mm. vertical travel. . . .  

Single Crank Single Action lncliable P m  Opacity 
631011s. . . . . . . . .  

Gap Frame Single Crank Press, capacity 50 tons. . - 
Single Crank lncliabie Prrss with Automatic roll feed. 

capacity 16 tons. . . . . .  

Single Crank Double action enclosed press capacity of 
inner slide 63 tons, pressure of outer s1idc.s 50 tons, 
slide stroke of inner 400 rnm. outer 240 mm. . .  

Gmcral Purpme Hydrauliq P r a ,  c~pacity63 tons, . . . .  maximum stroke 400 mm. 

Hydraulic Hacksaw Machine, cutting capacity 250 mm. 
diastrokeI5Ornm. . . . . . .  





RECOMMENDATJONS/OBSERVATIONS WHICH THE COMMITIEE 
D O  NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES 

OF GOVERNMENT 

Recommendation 

One recommendation in particular to  which thc committee would like to 
draw attention of the Government, concerns the aholitian of the post ot 
Secretary of the Institutc. As thc Rcview Committer have pointed out, the 
position of this functionary 3% the Sccretarv andexecutive hehd of I heInstitute 
as  well as  Honorary Statistical Adviser to  the Government has brought about 
a " confused and inter-mingled relationship between the Institutu and the 
Government" resulting in a "failure t o  make an objective assessment of the 
performance. of the Institute. T hc Review Committrt had, on this appraisal 
of the position, recommended that the post of Sccretary should he abolished 
and other suitable changes in thc administrative set up of the Institute made 
t o  enable thc Institute " to  enhance and maintain its repultation " as " any 
institution of national importance". AS this recommendation appears t o  be 
vital from the point of view of an improvement in !he administrative structure 
of the Institute, the Committee are surpr.iscd that 11 has not so far been imple- 
mented and consider it essential that t h ~ s  should be done forthwith. 

[S. No. 4 of Appendix IV (Para. 1. 14) of 59th Report-4th Lok Sabha) 

Action taken 

Government have rc-examined the question relating t o t  he abolition of the 
post of Secretary in the Indian Statistical Institute. The Public Accounts 
Committee will kindly note t h d  thcInstttUte hasconsidered it necessary in the 
interests and thc n:tmc ol rhc Insiltutr 10  retaln the post of Secretary 10 look 
aner  its society typc xtivifics. while !he operational activi!ics connected 
with resc,irch, traming and projects will be the respomibility of the Director 
of the Research & Training School who will also be the Director of tht. Ins- 
titute. In vicw of this, Government do not consider i t  necessary t hiit the post 
of Secrctar  in the Insfitutc should be abolished. The Committee would 
kindlv recall that [while rcplying to point (4) of its Questionnaire, re&\yd 
with the Lok Sabha Secretariat OM No. 2]1:7,2.'68-PAC dated thc 29th Jan- 
~a~y .1969 ,  vtde Deptt.of Statislics OM NO. 3 2 68-& AB dated tht. 26th- 
February 1969. Govcrnmcnt~ hiis exprecrsed the opinion that thrrr: was no 
confusion in thr  relationship hzlwccn the Government and the Indian 
Statistical Institute. 

[Cabinet Secretariat 0. M. No. %/I 1169-Tech. dated 31-12-6Q.J 

One Other ar t of the case, which constituted a sequel to  Government's 
decision t o  wi up  the project, calls for comment. The Institute served 
n o w  on the staff employed on the scheme aner  Government's decision 

3 1 



was communicated to them. However, prior approval of the Government 
for serving notices, as required in terms of the Indian Statistical Institute 
Act, was not obtained. Consequently, the notices were held by the court 
to  be illegal and the Institute had to incur an expenditure of Rs. 1.70 lakhs 
on the retention of the staff which could have been avoided. Liability . f o r  
this expenditure ultimately devolved on Qovernment. The Commlttct 
would like Government to examine the circumstances in which Oovernment's 
representatives on the Council of the Institute failed to bring to the notice 
of the Institute and the Government the omission that occured in this case 
at the time of service of notices of termination. 

B[S. No. 17 of Appendix I V  (Para 3-22) of 59th Report--4th Lok Sabha] 

Action Taken 

Attention of the PAC is invited to the reply fur nished to it in respect of 
point 16 of the questionnaire sent with the LSS O.M. No. 211/7/2/68/PAC 
dated the 29th January, 1969, ViL Department of Statistics O.M. No. 
312168-B&A dated,the 17th March, 1969. From this it  would be seen that 
the Institute's Council, which decided to close the UNTAA Workshop and 

issue termination notices on the staff, at its meeting held on 76-5-66 (atten- 
ded by the Government representatives) did not feel the neces- taking 
prior approval of Government for such an action in terms of Section 7 of 
the IS1 Act, 1959. This stand had in fact been supported by the Ministry 
of Law although the Hon'ble Judge of the Calcutta High Court took a 
contrary \+w and quashed the termination notices. This being so. the 
Government representatives should not be deemed to have failed in their 
duty to point out the procedural omission. 
-i 

[Cabinet-Secretariat D.O. No. 28/3/69-Tech. dt. 10-10-69) 

The findings in this Report will show that the state of affairs in the 
Institute is far from a happy on?. Governm=nt have annually been giving 
to the Institute grants which varied from Rs. 80 lakhs to RP. 203 lakhs over 
a period of nine years without exercising any effective supervision or control 
over its working. While the Committee arc of course whole-heartdly for 
sach institutiowJ functioning etTectively in an autonomous manner, t w  
art impelled by the fads of this particoular case to urge in the strongest term, 
that Government should take a more active and continuous intemt in the 
functioning of the Institute and take advantage of the provisioru in the 
Statute, particularly W o n  11 which empowers Government to issue 
directions to the Institute in public interest, so that the Institute might 
function in a sound and business-like manner. Indeed in the view of the 
Committee, it may well have to be considered whether a situation has no: 
uiscn which warrants the management of the affairs of tbe Institute directly 
by Government under Section 12(2) of the Act. 

IS. No. 24 of Appendix W(Para 6) of 59th :Repxt--4th L9k Sabhl) 



Many of the defects that have been noticed and commented upon 
both by the Review Committee and the PAC relate to the NSS work and the 
.dministration work of the Institue. The good work that has been done by 
the Institute on the research and training side has not in fact been question- 
ed. The various remedial measures as suggested iil the earliar paragraphs 
rould go a long way to strengthen the administrative and financial side of 
the management of the Institue and thus enable the Institute to gaud against 
,the type of apses that oocurred in the past. As such Government do not 
think that there is a m e  for taking actron under Section 1242) of the IS1 
Act. 

[Cabinet Sccntuiat D.O. No. 28/3/69-Tecb. dt. 10-1-1 



RECOMMENDATIONS /OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

Recommendation 
The Committee are concerned that large grants should have been given 

by Govt. to the Institute all these years without ensuring that thc Institute 
observed the financial disciplines required of it as a statutory body 
expending public funds. The Cabinet Secretary himself admitted during 
evidence that "there has been slackness on the part of the Institute in carry- 
ing out proper budgeting and expenditure control." In the result, the finan- 
cial position of the Institute "has deteriorated from year to year" leading t o  
a situation in which the Institute is '&not in a position to discharge its lia- 
bilities." 
[S. No. 1 of Appendix IV (Para 1.1 1) of 59th Report-4th Lok Sabha] 

Action Taken 
The present financial difficulties of the Institute are largely attribu- 

table to its incurring over a number of years either excess expendi~ure 
on approved items or fresh expenditures on items not earlier approved 
by the Government. There are also a few cases of expenditures on a number 
of items which are pending settlement for want of complete details and 
satisfacton replies from the Institute. Many of the requests for reimburse- 
ment of excess expenditures or fresh expenditures on Items not approved 
by the Government have already been negatived while the other requests 
are still under examination. The Institute had recently asked for an ud 
hot loan of Rs. 30 lakhs pending settlement of thesc claims. This 
reauest has. however, been turned down as In the Government's view 
tfr k t i t u t e  would not be eligible for rcimbursement of expenditure 
incurred in respect most of these cases. 

The Review Committee had made a number of recommendations for 
improving the financial administration and budgetary control in the 
Institute. Many of these havc already been acccptcd and arc now being 
implemented by the Institute. Some of the other recommendations like 
merger of funds which the Institute has not accepted are still under corm- 
pondence. Recently the Institute has also been advised to prepare 
'performance budgets' so that a more critical evaluation of the performance 
in physical terms in relation to financial expenditurn could be rendered 
feasible. The implementation of these measures would. i t  is hopbd, 
po a long way in improving the financial administration of thc Institute. 

[Cabinet Sccrctariat D.O. No. 28 3 69 Tech. dt. 10-10-69) 

The grants given to the Institute bave so far been in the nature of' 
lumpsum grants, for each -or of activity. Except in those cara whrre 



a particular item of the expenditure proposd by the Institute had not 
speciscally been accepted by the Government, all other items of expenditure 
incurred by the Institute will, therefore, have t o  be treated as expenditure 
on items approved by Government. Full particulars of such expenditure 
are given in the Annexure I. 

The Institute was requested in Sept., 1968 to prepare and submit to 
the Govt. detailed performance budget for 1968-69. The Institute, how- 
ever, expressed doubts about the feasibility of preparing such a perform- 
mance budget particularly as major portion of its work related to research 
and training activities, the performance under which cannot easily be 
assessed with,'reference to norms and Yardsticks. At their request 
a copy of the performance budgct prepared by comparable select organisa- 
tions has been obtained from the Ministry of Finance and sent to them 
very recently to enable them to prepare a pcrformancc budget for 1970-71 
mn these lines. 

[Cabinet Secretariat O.M. No. 28-3-69 Tech. dt. 1-12-69] 

Recommendation 

The Committee cannot help feeling that this situation is to a certain 
extent of Government's own making. The Act governing the Institute p r e  

des for the exercise of various checks and revlews on the performam of 
the Institute. Government have apparently failed to take full advantage 
of these provisions. Section 8 of the Act, for instance, provides for a Sta- 
tutory Committee being set up "as and when necessary" for "the preparation 
and submission to Govt. as far as possible before the commencement of 
each financial year of statements showing the programmes of work during 
that year" to facilitate budget provision therefor. Though Govt. have been 
retting up Committees for this purpose, their reports have generally never 
become available to facilitate timely budget provision. Again section 9 of 
the Act provides for a Committee being constituted periodically for "re- 
v~ewing and evaluating" the work done by the Institute. The first Review 
Committee was set up by Govt. under this Section in 1966. i.e., six years 
after the Act was passed. Besides the foregoing pro\isions, Sections I1 and 
12 of the Act empower Govt. to issue directions to the Institute in specified 
circumslances. However, in spite of the deteriorating position of the Insti- 
tute, these powers have never been used. Another mechanism for control 
available to  Govt. namely its representation on the Council of the Institute. 
has also largely remained ineffective, as is evident form the findings elsewhere 
In this Report. 

IS. No. 2 of Appendix IV (Para 1.12) of 59th Report4th Lok Sabhaj 

Action take0 

Government have already set up a Comrnittec lor 1970-71 under section 
8(1) of the IS1 Act 1959 to indicate the programme of work to be under- 
taken by the Institute in that year and the quantum of grants to be given by 
gown ment corresponding to these programmes. The Committee is re- 
q u a  to submit its report to  Govt. before December, 1969 so that its views 

tm token note of while finalising the budget estimates for 1970-71. 



Working Group is expected to list out those arrears which no longer need 
be tabulated and also draw out a priority list according to which the tabula- 
tion of the data can be taken up. The Working Group is also expected t o  

I examine the question of possibility of prescribing norms and yardsticks 
for the various items of work undertaken by the Institute. The Statutory 
Committee that is appointed under Section 8(1) of the IS1 Act is also expected 
to examine critically wrious items of work to be entrusted every year and 

, ensure that the grants recommcndcd are adequate for the purpose. The 
preparation of 'perforniancc budget' by the Institute would also help to 
pinpoint the areas where thc financial resources are not properly balanced 
with the physical resources for the work entrusted to the Institute. These 
measures would go a long way in guarding against the type of defects that 
have been observcd by the PAC. 

[Cabinet Secretariat D.O. No. 28iY69-Tech. dt. 10-10-691 

Further iaformation 

Copies of the notes leading to the setting up of this Working Group 
are enclosed (Annexure TII). The Working Group is now expected to hold 
its first meeting in New Delhi an thc 15th & 16th of December. It may take 
the Working Group about a year's time to complete its task. 

[Cabinet Secretariat O.M. No. 2813169-Tech. dt. 1-12-69] 

Recommendation 

It should not cause surprise if the extraordinary latitude over a number 
of years that has been extended to this Institute were described as nothing 
short of gross irresponsibility. 

IS. No. 9 of Appendix IV (Para 2.34) of 59th Report--4th Lok Sabha] 

-4etion taken 

The defects pointed out by the PAC arise out of the inherent difficulties 
in assessing and evaluating the NSS work done by the Institute. The lack 
of correspondence between the financial resources given to the Institute and 
the physical resourccr required b> the Institute for carrying out the various 
tasks entrusted to them have also added to thc difficulties and resulted in 
large accumulation of arrears. Recently. a Working Group has been set up 
to look into the qucstion of arrears of t;thulation of NSS data. This Workin 
Group is expected to list nut tbore arrears which no longer need be tabulatd 
and also draw out a priority l i ~ t  according to which the tabulation of the 
data can be taken up. The Working Group is also expected to examine 
the question of possibilit~ of prescrihing norms and yardsticks for the ~iirious 
items of work undertaken by the Institute. Thc Statutory Committa that 
is appointed undcr Section 8(1) of the IS1 Act is also expctcd to examine 
critically various items of work to be entrustrd every year and ensure that 
the grants recommended are adequate for the pupow. The prcpration 
of 'performance budget' by the Inrlitute would also help to pinpoint the 
areas where the financial resourees are not properly halanced with thc physical 
resources for the work entrusted to the Institute. These measures would 

a long waj in guarding against the type of defects that have brm rrbKIVod 
the PAC. 
[Cabinet Secretariat D.O. KO. 28 '3/69-Tcch. d t .  10-10.691 



What the Committee find even harder to  accept is the fact pointed out 
by the Review Committee that 'after huge outla made over a period of 2 years, the Government has not obtained timely ta for planning and ad- 
ministrative purposes.' The Institute 'takes not less than 27 months from the 
close of a round of survey to publish the report' though, in other countries 
'reports relating to a round are made available wthin twelve months and 
urgent data even within a few weeks or months.' Even this period of 27 
months is apparently not ofien achieved. A review of the annual report 
published by the Institute in 1966-67 shows that the latest report published 
in that year related to the 18th round, which covered the period July 1962 
to  June 1963 and the oldest report to the 11th and 12th rounds of survey. 
which took place as early as Augustil956-August 1957. If the reports are 
thus delayed, their utility as pointed out by the Review Committee,' is great- 
ly reduced.' The Committee note that, apart from the Institute Govt. 
themselves have a share of responsibility for this state of affairs. the exa- 
mination of reports submitted by the Institute to Govt. for clearance has 
been taking time. Besides, Government could have helped the institute 
to process the data speedily by providing them with a computer. This was 
in fact recommended by the Fisher Committee as car1 as 1957 but it took 
over ten yean for the computer to be sanctioned a d installed. 

[S. No. 10 of Appendix IV (Para 2.25) of 59th Repor t4 th  Lok Sabha] 

The observations of the PAC have been communicated to the Institute 
and the Institute has been requested to s p e d  up the tabulation of NSS 
data to the maximum extent posible. Action has also been taken to reduce 
delay at the various subsequent stages viz. in commenting on and clearing 
of the draft reports, obtaining of revised reports, and the different stages 
of printing, of these reports. Special arrangements have been made in the 
Department for a systemi~tic and quick checking and return of the proofs of 
the NSS reports. A continuous watch is being maintained on the receipt 
and progress of various draft reports of NSS and as and when necessary 
appropriate authorities are reminded. There are still. however, considerable 
delays in the various s tags of printing of the reports at the Govt. of India 
Press and the matter has been taken up with them. 

AS for giving a computer to the 1nstitute.the PAC is aware that a Honey- 
well H-400 computer has alrcady been allotted to it but due to agitation from 
the workers' side the Institute has not been able to instal the computer so far, 

[Cabinet Secretariat D.O. No. 28/3169-Tech. dt. 10-10-691 

( i )  List of NSS survevs undertaken bv IS1 in regard to which draft reports 
are still awaited by Oovernment-indicating the round of survey, the period to  
which the round of survev relates and the subject-matter of the report8 
Ana exuro 1V). 



conclusion that the amount credited to the leave salary fund by the 
Institute exceeded the liability on this fund by Rs. 21 1937 and there- 
for the question of further payment by Govt. does not arise. ?he 
institute hasrecently indicated that the transfers to this fund were 
made from it own rarources and that these amounts have not actually 
ban paid by the Oovt. in, these years. The accounts for all these 
years are now being exam~ncd to fiad out the correct position. 

' n e  items (a) and (b) form part of the total leave salary claim of the 
institute. 

(c) This has been accc ted and paid in June 1961. Howerver, the 
Institute h a  not made tRe necessary adjustments as the saviPp a& 
which this expenditure was to be set off waa utilised by ~t for y.nc % 
other purpose. The Iustitute is treating this as an outstanding Item. 
while conceding Government's position. 

NSS Ptwhcr SIrtot 

7 3 . 1  

This claim was rejected 6rst in 1962 in December 1x5. The Institute has 1 

intimated that it proposes to press this claim once again and their 
reference is awaited. 

Claim rejMed in June 1965. Institute reposes to request furtha re- 
consideration and reference is a w ~ i t J  

Remarks against i t m  (a) &-(b) of 4 above apply. 

Thu is mainly due to expenditure on UNTAA uiprnent which the 
Institute could not wt from out Ssavingi. %c claim was rejected 
in June 1968 and no further request for rcansi&ration bas SO far be- 
received. 



12 6.0 U t h  anniversary 0.05 

h e  INtitute was requestad to furnish full @rticulars m May 1969. Their 
reply has been received only on 3.11.1969 and is now under consi- 
demtion. 

These two arc very petty it- and we had suggested to the Institute 
and the latter had agreed to adjust these against the 1968-69 grants. This 
has not, however, been possible as the 1968-69 accounts a h  &om an 
exass expenditure. 

Remarks against item (c) of item 4 above apply. 
m. III-Anwnurt to be cla~mcd from Con. of India. 

Revenue (curm~t)j 0.54 
Revenue Plan 0 .00 (174) The claims can be examined only  after the audited accounts for the year 

arc formally mcived by the Ooveinment. 

1s a of old and 0.42  
damqed building 
rnatmalr 

This matter is still under consideration of the IS1 C o d .  

Sd. IV--Amourt chimed and rebcted (bur under correspondence) 

16 1.1 1963-64 ercgt 0.85 This claim was rejected in April 1967. The Institute has qwsted d- 
dcration of the d~xision. This Is .yet to be dkmcd wlth tho Jmthte 
authorit&. 

17 1.2 196443 errctsl 2.67 Claim rejected in April 1967 and again in Dec. 1967. No formal request - for reconsideration received, ------- -- 



ANNEXURE N 

No. 30/14/68 Teach. 
Government of India 
Cabinet Secretariat 

Department of Statistics 

New Dalhi, dated 28 August 1969. 

To, 
The Comptroller and Auditor General of India, 
New Delhi, (Attention Shri R.P. Ranga, Addl, Deputy C&AG). 

Sub: Test Audit of the accounts of the Indian Statistical Institute, Calcutta. 

Sir, 

I am directed to refer to your u.0. note No. 860-TA1/5069 dated the 
16th June IS69 lo  the Ministry of Fina~ce, Deparrrnent of Expecditure, 
cn tke atcve subjcct (ccpy P E C ~ C S C ~ )  a td  to stste that the proposal to 
cocduct the test audit of the accounts of the IS1 bas been approved. 

2. T t e  IS1 is teirp rcqcestcd to prmide all necessary facilities in this 
regard, uken ;be test audit is taken up. 

3. Rcceipt of [his letter may please be acknowledged. 

Yours faithfully. 

Sd/ 
(K.P. Geethakrishnan) 

Deputy Secretary. 

Copy to Sbri A.P.V. K r i r t r ~ n ,  Jh(l&R!, Ministry of Finance, Deptt. 
of Expenditure, New Delhi. 

sd! 
(K.P. Geethakrbhnan) 

OFFICE OF THE C M G ,  New Wi 

Accolding to the rrcoarnccdations of the Review Comdtcc, tbcro 
rkctld k c  a tcst i td i t  t y  t te CbAG cnce io fiw .(PIS in addition to tbe 
srdif of lke eccct'nts of the Institute by duly quali i? d sudhan as povidtd 



in aection 6(1) of the LSI Act. The PAC have aha, in the 59th Report 
recommended tnter sliu, that tho arrangtmeats made for the test d t  
of the accounts of tho Institute are not hedged in with stiphtions w b i i  
would hamper its effectiwnm. C M G  coMtder that in pursuance of 
these recommendations, there should be a -test audit (by the audit depart- 
ment). of the accounts of the Institute. The audit will be of the nature of 
supenmred audit, the periodicity of which will be determiold after the 
first au it is completed. While audit would have regard to the rules, con- 
ventions and procedures etc. prevalent in the Institute, it will. be open 
to the C&AG to comment upon these rules, conventions, procedures 
etc. if they, in his opinion lead to waste and inefficiency and are not con- 
ducive to adequate financial control. 

The decision taken in the matter may please be communicated to 
this office at an early date so that arrangements may be made for conduct- 
ing the test audit accordingly. 

ANNEXURE III 

In response to our circular at PUC I (In pursuance to para 6 of the 
minutes of NSS PAC held in May 1969) replies from 7 states have only 
been received so far. But since it is not possible to delay any further the 
formation of the Working Group on arrears. particularly because the de- 
tailed examination of the tabulation programme for the 23rd round has 
also been remitted to this group, it is proposed to form the group imme- 
diately and start work with those states whose reports are available with 
US. 

2. NSS PAC in its meeting held in May. 1969 (ref. para 6) recommen- 
ded that the Working Group should be a small one and should go round 
from one state to another to study their problems. Accordingly the fol- 
lowing action points are suggested:- 

(i) A small working group with the following composition may be 
formed : 

Joint Direct (NSS). C.S.O. - Choirman 

Prof. N.C. Ghosh or his nominee, IS1 - Member 

Shri D.P. Octania. Director. SSB. U.P. - Member 

Shri P.B. Buch, Director, SSB. Gujarat - Member 

Deputy Director (NSS). C.S.O. - Convener 

Repnsentativcs of states whose problems as and when arc examined by 
the Working Group ate to be invited. 

(li) ProMems leading to arrears in tabulation including pooling of 
Central and State sampks should be examined by the Group state by state 
and for the centre on the basis of spot examination. With a view to 
amomise touring, spot examination may be made only of those states 
whm huge amanr have accumulated and where resource position needs 
a thorough reexamination. The rspnrentativcs of the acighbouring states 
may also be invited and their problems also examined. 



(iii) The group nfter m i n a t i o n  should prepare etate-wise reports 
and a separate report for the Central tabulation giving an uptodate account 
of amars stagewise and the problems leading to a m  with fill exami- 
nation of resources available vlca-vis requirement. 

(iv) The Group should take an overall view and give finally recommen- 
dations on:- 

(a) The arrears that could be written off and need not be tabulated 
at all. 

@) Arrears with modifications, if any, that should be tabulated and 
the agency to be utilised for the purpose i.e. whether it would be 
possible to tabulate the arrears by working second shiR or on 
overtime basis or needed to be got done by outside agencies Like 
computer centre. 

(c) requirement of replacement and/or addition of resources (both 
men and machines) or regular processing of one normal rounds 
data within the period of one year including pooling of central 
and state samples. (state-wise and for centre) 

(d) The group should also draw up a rational and feasible tabulation 
programme for the 23rd round. 

3. After the working group, completes the job mentioned in the above 
para, representatives of all users (may be the NSS PAC itself) may be in- 
vited to halise particularly (a) and @) of para 2 (iv) on prepage. 

For approval. 

Sdi- S.K. G u p ~  
5.7.69 

Director Sdl-N. K. Chakravarti 
5.7.69 

The composition of the W.G. is approved, i will attcnd the first mat-  
ing of the W.G., to which C.D. NSS may be invited. 

Sdl- Uttam Chad 
9.7 

JWB) 
Please issue the fls. placed below. 
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ANNEXLIRE IV 

Round (Period) NSS %he Sub* R ~ l t s  pending 
dule No. 

-- 
16 th (1960.6)) 6.1 & 6.2 Land holding Fractile table* 

I2 Population, births & dealhs Fraaile tables* and om 
etc. priority I tabk ) 

17th (1961-62) 6. l & 6.2 land holding Fractile tables 

12 Population, births & deaths Full result accordin to 
etc. qriotity ~ i s t  of t a b *  

tton plan 1 

18th (1%3-64) 1.0 Consumer expenditure Priority 11 tables (urbao 
tables programmed for 
1969-70) 

3.03 movement of essential com- 
modities 

12 Population. births & deaths Fmciile tabla* 
etc. 

19th (1964-65) 16 Housing coaditjon. db Delivay pr- for 
mopphic . ax- 1969.70. 
pendnure =pica1 
assets. enterpris& 

16 consumer expenditure Priority I1 tables (prog- 
rammed for 1969.70) 

17 lntcgrated household survey part results given and part 
(abridged) work proBrammed for 

1969-70. 

17(s) Integrated hh. survey land 
utilisation 

12 Population, births & da thr  To bccompktd io 1969-70 
e(c. 

I7(a) 1.li.S. Land u t i l i i o n  - 
17.1 I.H.S. Trading eatapisa Roonmmad for 1969-70. 



- 
Zlst (1966-67) 0.1 & 0. ? Villap/block information - 

12 population - 
16 Integrated household schedulr. - 
17 Integrated household survey 

(abrid*) - 
17(s) Integrated household survev 

(I.u.s.) - 
2 n d  (1967-68) 1 0. I & 0.2 \'illage/block informalion Progrimmcd for 1969-70 

9 farming practicer. 

I? urban labour force 

12 population elc. - 

16 Integrated houxhold rhedulc - 
- sample registration in Wcst 

Bengal - 

1. : 8: 2. ?I houxhold and non-howhold 
non-rcgistrred mmuhcturc 

3.01 monthly nuai rctail price - 
S series Idnd u u l ~ w ~ n n  survey and resub rcccl\cd, repor 1 

cropcultmg vhpmmenlc pcnLng 

pnpulation ctc. 

16 integrated Itowchold suncy - 
Pilol study on urban emp- 

loyment & unemployment - 



ANNEXURE v 
List of dr& reports submltred by IS? w ildr are  still p-din? G.werrlm?nc approval 

S. Draft report Subject mitter Drtc of sub- Remuks or reason 
No. No., Round and mission of for dday . 

Per~od the report 
to Govt. 

I. 207 119th Round) Hourlehold conrum:r.e;- 6. 5. 1969 Govt'r approval kept 
1961-65. panditure and enterprcstr in abeyance till cor- 

10 rural and urban areas of mp3nding ra3ults of 
India (Sch. 17) sch. 16 were brought 

out. 

2. 211 (22ad Round) Pilot onquiry on building 14. 10. 1969 Under examination 
1967-611 constitution 

3. 212 (1964) Annual survey of I ~ ~ u P -  22. 10 1969 Under examination 
t r m  1964 (Sample sector: 
Detailed Results) 

- 

ANNEXURE V I  
List of Reporrs approved by Government 

SI. Draft Report No, Final Cleared Revised Sent for Printed 
No. No. for press.copy printing on 

printing rectlved on 
on on 



July 69 

1 1-969 

8-668 

22-8-68 

16-5-69 

31-10.68 

4-7-69 

6-8-69 



RECOMMENDATIONS, OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES. 

The Committee would also like to draw the attention of Government 
to the recommendations of the Administrative Reforms Commission that 
control over the Deptt. of Statistics should more appropriately vest in the 
Deptt. of Economic A S r s  in the Ministry of Finance rather 
than the Cabinet Sectt., as collection and compilation of statistics have a 
close bearing on formulation of economic policy. The Committee would 
like early effect to be given to this recommendation particularly as the 
Cabinet Sectt., have with their other preoccupations, been quite obviously 
unable to give the time and measure of attention and supervision that the 
Institute requires. 

[S. No. 6 of Appendix IV (Para1 16):of 59th; Report-Qth Lok Sabha] 

The matter is still under the consideration of the Government. As 
soon as a decision is taken it would be wmmunicatcd. 

[Cabinet Secretariat D.O. No. 28,'3/6%Tech. dt. 10-10-69.1 

The Committee cannot resist the impression that the settlement made 
with the Institut e was not in the best interests of the public exchequer. Gov- 
ernment have stated that whatever was shown by the Institute was aoa d, 
because the system of accounts maintained by the Institute made vebd 
fication of the expenditure incurred on the scheme difficult. The Committee 
fail to understand why the Government's representatives on the Council 
of the Institute including that of the Ministry of Finance could not have 
had the deficiency in the accounts, rectified or checked eflcctively the In- 
stitute's outlay on staff which varied from two-thirds to threa-fiRhs of the 
total expenditure, 

[S. No. 8 of Appendix IV (Para 2.23) of 59th Report-4th Lok 
Sabha] 

It has been observed that the Institute's oultay on staff in relation to the 
total expenditure is on the high side. The rasearch grammcs undertaken 
t,y th hstituts arc JI staff oriented .nd not m Z o f  equipment, or 
laboratory mat&l is geacrally required for thcsc mearch purpo~es. In 
them ummstancc~, the axpanditun on staff on the research side is 



bound to be somewhat higher than in comparable scientific research insti- 
Lutions. The finalisation of the norms and yardsticks referred to in re y 
.to observation at serial No. pages 36-37 would also help to ensure 
staff are not deployed in excess of required numbers. 

&t 

[Cabinet Secretariat D.O. No. 28,3;69-Tech. dt. 10-10-691 

Ehrtha Information 

The Institute has, in pursuance of the decision taken on the recom- 
mendations of the ISIRC, taken up for consideration the question of a p  
pointing a Financial Adviser to coordinate its budget and accounting work 
etc. It has also commenced the preparation of a separate budget for its 
common services sector. I t  is also improving the system of internal audit 
and tightening up the machinery for the preparation of periodical expen- 
diture reports so that the trend of expenditure could be watched. 

[Cabinet Secretariat O.M. No. 28:3 '69-Tech. dt. 1-12-69) 

Recommendation 

Another impartant aspect of the NSS work done by the Institute to 
which tht Committee w~u ld  like to draw attention. is what the Review 
Committee have characterised as the 'doubtful utility' of the statistics 
~rodnced by the Survey. The Government's representative admitted during 
evidcnc: that the statistics produced by the Institute relating to crop esti- 
mates and food estimates were at variance with official statimics and were 
not being utilised by Government. A Technical Committee appointed 
by the Planning Commission which reported in 1967 found official 
statistics of crop estimates 'to be in general conformity with the evidence 
on the availability of food grains' rather than the NSS statistics. This 
Technical Committee also took the view that 'no other series can ever com- 
pletely replace the official series' and recommended that there was 'no need 
for continuing the present NSS series of crop estimates', a view substantially 
taken earlier in 1966 by the Review Committee, when it recommended 
that the entire work relating to the NSS consisting of design, data collection 
processingand mterpretation should be removed from the sraristical 
institute (except for the State of West Bengal: and brouph* under unified 
control. It is strange that, though over two years have passed since this re 
commendation was made, it still continues to be under Government's conri- 
deration. The Committee note that Government are thcms~lves conscious of 
the delay that has occurred in the matter. 

[S. No. 11 of Appendix IV (Para 2.26) of 59th Report-4th Lok 
Sabha] 

Tho question whether the land utilisation sratistia rod m p  cutting 
estimates surveys should be m o d i f i  or not has baen enga the attca- tion of the GO* for quite some time. S i .  the opinim = the tcb. 
nicaangle has been divided it has naturally to ba sortad out in ~onrultatiw 
with the experts concerned. It has recently been p r o p o d  that this should 
bediscussad at a meeting which would be attended by the expcrk in the fieid, 



fropi State Ooventmsnt, from the Oovt. of Iudia and from the ISI. This 
.co11R:rencd is ta taka lace on the 8rh, 9th and 10th of October and a bal 7 decision on this issae S expected to betaken shortly th&&er. 

[Cabinet Secretariat D.0. .No. 28'3 69-Tech. dt. 10.10.69j 

Discussions held in Calcutta in October, 1969 were followed by another 
round of discussion early in November in New Delhi. The lines on which 
the LUS & CCE of the NSS should baintegrated with the other programmes 
for collaboration as w& as improvement of agriculturd statistics have been 
tentatively decided upon. These arc now proposed to be discussed at another 
meeting to be heldearly in December in Calcutta and a final decision would 
there after be taken in consultation with the State Governments cornmeno- 
ing on 1-7-1970. The new integrated scheme which envisages intensive 
supervision and larger coverage so as to obtain reliable estimates both on 
all India and state levels for all major crops, if possible, be adopted in the 
25th round of Natjonal sample Survey beginning on 1-7-1970. 

[Cabinet Secretariat O.M. No. 28 3 69-Tech. dt. 1-12-69] 

The collection and t;*bultation of occrational statistics is not the funrion 
of an institution like the 1ncii:up Stntisticd Institute. .4s the Review Commi- 
ttee have very appropriately pointed out. The Institute is basically a 
scientific organisation and should ,rot become involved in large scale routine 
operations to the detriment of itmore irnporta~lt work i,,  teaching and fun- 
damcrrtal and applied researdh ". The Cornmitree hop' that, in view of tbis 
position.Govelnn~cnt wi l l  take im~ncdiate steps to have the National Sample 
Surrcv work ~aksn out of 'he purview of the Insyitute and entrust it to an 
organisation constituted on the lines recommended by Review Committee. 

[S. No. 12 of Appendix I V  (Ptra 227  of 59th Report4th Lok Sabha] 

Action taken 
The Committee observe that several shortcommings in the Institute 

have been brought to light by the Review Committee and the auditors of 
the Institure. -~hree  a these call for specific commenr. 

Substantil amount of capital grants given by Go\ Lrnment to the Insti- 
tute have been utilised on the crmtruction or buildings. However, the 
standard of oonstruction of thc buildings. on which the Institute expondod 
aa much as Rs. 59 Iakhs, was found by the Review Committee to be 'often 
unsatishctory' there b e q  a &lack of' even 'essential amenities'. The Insti- 
tute had 'most of tho b:uldings' constructad by a Cooperative Society of 
which the President was tho E9tatc Oawr  of the Inst~tute. The Review 
Committee's observation\ in this respect are very revealing 'Tha training 
of the officer is only that of an oversoar. Since the functions of the 
executing agency and the supemshgapncy arcoombiaod in the same person -- -- 

The Cabinet Seaauiar  have fumi8bed a reply (cidr their M.O. No. 29/3/79-Tcch. 
&tcd 31-12-79) This hrr been marked umR,ient~d and has, therefore, not been printed. 





The Commitfee hope that the appointment of a Financial 
Adviser and tightening up of Internal Audit will help thehstitute 
to streamline its accounts and ensure thancia1 propriety of its 
transactions. Both these should prove constructive and protec- 
tive aids to the management in avoiding the irregularities that have 
been occurring so far. 

The Committee are happy that Government have accepted 
their suggestion for a periodical test audit of the Insti- 
tute's accounts by the Comprtoller and Auditor General of India. 
The Committee hope that adequate facilities would be uttendia 
to the test audit parties, so that audit could effectively be conducted. 

The Committee would Like Government to come to ao early 
decision on the uestion whether control over the Institute should 
be exercised by 8 3  e Cabinet Secretariat or the Department of Eco- 
nomic Ailkin, keeping in view the considerations mentioned in % para 1 a16 of their Fifty-Ninth Report (Fourh Lok Sabha). 

The Committee are not hap y about the position in regard 
to arrears of National Sample d urvey work. Pursuant to their 
recommendations in the 59th Report, a Working Group was set 
up in July, 1969 to go into this question and decide "the arrean 
that could be written off." This Working Group is still to hold 
its first meeting and, according to the information furnished to 
the Committee, it will take them about a year to complete the 
work. Considering that, as early as 1966, the Review Committee 
of the lndian Statistical Institute had stressed the need for segre- 
gation of these arrears, the Committee feel that the matter does 
not brook further dealy. The Committee would like Government 
to  take steps to cnsure that the Working Group's report on the 
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subject become5 available as early as possible, so that, as pointed 
out by the Review Committee, "time and money need not be was- 
ted on copmleting the whole work". 

1.29 Cnbinct Sccrctnrint The Committee are concerned to find that in the meanwhile, 
the tabulation of National Sample Survey work continues to be 
substantially in arrears. The information furnished to the 
Committee shows that out of 36 reports pending with the Insti- 
tute, as many as 17 reports relate to rounds of survey pertaining 
to the period 1960-61 to 1965-66. There has been partmdar 
delay also in getting the re orts printed. During 1967 and 1968, P it has taken anything from 3 to 25 months to get a report printed 
aner it was cleared for printing. The very purpose of sample 
survey will be defeated, if the reports of the survey a n  delayed at 
each stage. The Committee hope that the Working Group would 
be able to evolve adequate procedures to eliminate such delays. 

do- 

The Committee had in para 2.23 of their 59th Report, 
called attention to the fact that two-thirds to three-fifths of the 
expenditure incurred by the Institute on National Sample Survey 
work represented outlay on staff. The Committee now note that 
Government expects the Statutory Committee appointed under 
Section 8(1) of the IS1 Act to work out "norms and yardsticks" 
to regulate this expenditure. The Committee trust that this will 
be done and will help to rationalise the Institute's expenditure 
on this account 

The Committee also expect early installation of the campu- 
ter, which was bought as early as 1967. 



The Commirtce note that thz  quection of the future set up of 
Nirtional Sampir Survey is under Governmcnt's active consi- 
deration. They hope that orders on the subject w i l i  be issued 
expeditiously. 

The Committee also note that a new integrated scheme for sam- 
ple survey is being worked out by experts to facilitate collection 
of reliable agricultural statistics. The Committee trust that the 
defccrs noliced in the working of the N.S.S. will be kept in mind 
while evolving the new scheme so that these do not recur. 

The Committee find that the preparation of a Master Plan 
for the construction activities of the Institute which was suggested 
by the IS1 Review Committee as a r l y  as1966 has still not got under 

\v;ly. The Statutory Committee for 1968-69 set up under section 8(1) 
of the IS1 Act had also drawn attention to the absence of this plan 
and the financial embarrassment arising out of it. The Committee 
trust that Government will ensure that the Plan is prepared without 
further delay. No less important is the need for early investigation 
into various irregularities connected with the construction acti- 
vities of the Institute to which the Committee had drawn attention 
in pata 5.12. These in the first instance had been inted out by 
the Review Cornminee as far bad: as 1966. Td% inordinate 
delay in investigation will only make it more difficult to find out 
the truth. The Committee suggest that the matter may be edtrusted 
to Central Bureau of lnvestipetion for investigation. 

The Committee find that the Gratuity Fund. which was freely 
drawn upon by the Institute for meetin current expenses, has still b! not been replenished. This is a very un esirable position for which 
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an carly remedy will have to be found. No less important from 
the point of view of safeguarding the employees' interest is the 
need to secure early recognition of the General Provident Fund 
for income tax purposes. The Committee hope that this matter 
which is stated to have been taken up with the Commissioner of 
In- Tax will be settled qucikly. 




